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LEGISLATIVE' ASSEMBLY. 

I 
, ! : . - f:· t ) . '~ \ ~ : , r ~ , ) ,; 1 I ! 

The Assembly met in the As~bly ,Chamber, of ,ih. CQ\HloilHouatt 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur 
Rahim) in the Chair. ,. .:" 

,< " 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL, ANSWE~S. 

RB~ 0-' Ml78LDI8 .AS PUUlt'l'lYB OJ'l'1008 IN THE Cv8'1'O~ 
DIIP.A.BTJOl(T • 

+118. ·Seth Hail Sir Abcloola JIarooIl: Will the Honourable tbe 
Finance Member be pleased to state: ' 

(a) the ratio or percentage that has been allotted to, various com-
munities for recruitment to the cadre of Preventive Officers 
in His Majesty's Customs Department; t' 

(b) the number of Muslims recruited during the last throe yea1's at 
the different major ports of Karachi, Bombay, Madras and 
Calcutta under reservation classified as "Indians"; 

(c) whether it is a fact that only "Hindus" have he'3n reoruited so 
far under the classification "Indian"; if 80, why; 

(d) whether it is a fact that recruitment reserved under the classi-
fication "Unreserved" has always been made from Anglo-
Indians and never from Muslims; and 

(e) the reaSORS why Government have resened only two per cent. 
for Muslims, when in other departments the ratio for all-India 
services fixed by Government for Muslims is 26 percent. and 
population' fatio in the provinoes for lower grades? 

The Honourable Sir oT.nmy 1laIcm&JI: (a) In 8 cycle of 18 vacancies 
available for direct recruitment the reservations are: 

Nine for Anglo-Indians and Europeans domiciled in India, 
Two for Muslims, 
Four for Indians other than Anglo-rndians and Europeans domiciled. 

in' India, and " . . 
Three are unreserved. 

(b) The number of Muslims directly recruited during the la~t three 
years at. the ports is three at Calcutta, two at Karachi and one at Bombay_ 
These Muslims were appointed in the vacancies reserved for them. 

(c) No. 
(d) No. 
tAnawer to thiJ question laid on the table, the queltion .. r being abient. 

( 4" ) A 
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(e) The reservation for Muslims is about 1.1 per cent. and not two 
per cent. I<'or the resstdlll fof ' t ' t ~ ' of· ~at  I would refer 
the Honourable Member to paragraphs 2, 6, 8 (2) and 9 (8) f)f the Govern-
m.nt of India, Home Depa.rtDient, Resolution No. F. 14/17-B./33-
~ s tW~  ~t  the 4. July, 191'. 

BUlLDIl'G APPLIOA'l'ION8 Il' CAN ~ 

+119 •• SIrdar-Sant Blqh: (a) Will the Defence Secretary be pleriaed to 
~t t  whether bulldbig applications under section 179 of the Cantonments 
Act for areas outside the bazar are sent to the Military EsMtes Officers of 
the circle? ... : 

. Jb) Is, it a)act that, t ~ ~ l ta y Esta~ Officers in their turn pass the 
a ~ t st  the ~ ty DireeMft' 4!lf Mibt8l"y a 8 C~~ ~ . 

(c) Is it a fact that such b tt ll~ ~ l1 8t s are not. p.anctioned for 
more· thn two·montbs? ,. '. _  . 

(d) What steps do Government propose to take to expedite the pro-
POiBa1 of these building applications? 

1Ir. O. K. G. Og1l\'ie: (a) Yes. 
(b) As a aenera.l rule a reference is made only where sanction of higher 

authority is required under the terms on which the site is held or where 
there is doubt aa to whether the applicant haa a right to build. 

(e) Building applications are sanctioned within two months in the 
majority of cases. Where tlm has not occurred the delav was due to the 
applicant or Board concerned, except in two cases which have come to the 
notice of Government. 

(d) Government have already issued the necessary instructions. 

TBoU'BLB.IN' THE PESJUWAB CANTONMENT BoAltD. 

+126 .. -Slll'latt 81M .,.: (a) Will the Defence Secreta.ry be pleased to 
state whether It ie a fact that in the Peshawar Cantonment Board there 
are five official members and four elected members? 
(b) Is it a fact that the official ,member! . m9ved a v t .~  eeDf'Ure 

sometimes back against the elected Vice-President of the Board, for 
writing a letter to the Secretary of the Cantonment Board? 

( c) Is it also a fact that the motion was carried by the five official 
members and one elected member and was opposed by the two remaining 
elected members? 

(d) Has the attention of Government been drawn to the note of dissent 
submitted by the two elected members against this' ~l  of censure? 

(e) DiG the t ~l t . members bring the whole matter to t ~ notice 
of GOvernment and mfOrm the Government that, unless the motion was 
withdrawn, they would not attend the meetings of the Board? 

(f) What action did Government take in the matter? 

. (g) Is it a fact that on the 16th December the official President caned 
!l. special meeting and by the votes of five ofticial members reoom1nended to 
Government the removal of the two elected members from the Board? 

t Anlwer to this queltiou laid on the ta.ble, the queationer beiu.S abHnt. 



STAUBD QUESTIONS' AND ANIW ••• 

, ~  . ~.~ a ,1&ot, t ~ :tbe elected' melJlgeniba,lrl!' ~ t '~t' a'tisentied t ~ 
.ae'Nes lor"rnpre than three consecutive rliontha?' ""'" , 

(i) W ~t steps ~ Government ~ to take in the at~ ' 
~ Is it,,. feet tbat'botb the members recommeMeil< forileIi6v&l b81bnl 
~. ~  ' 

JIr. 0.](. G. OJllvi.: (a) Yes. 
(b f NO" vciftl's 'of ceri8\fte t~ v  tigilina't the' ~ s..t l'.' *!'he 

:firstQDthe ~  +pril, .~ a~ a a l lt ,hiD>: a ..' lOt . ~' ~~. ,pro-
posed ~y .the PresIdent oWlDg to_theIr disorderly ~t :in eauypag 0" 
a~ l t C ~a l at a ~t  of the ba ~ Cowmittee W~  ha,q' ~ ~ 
ac1j,ourao.d . .In coJUequence" The second, OB the, 30th August" l~  . Wa.s 
prQPO,IIIJd by ~  City Magil,ltratefor,4is UnPrQperly peurping ~  fUD9tion • 
.of the President contrary to the provisions of seotions 22 and 28 of th8 
.tJantooments Act, 1924, and for his attitude towards the Ex;ecutiveOfticer, 
,culmin,atillg In the letttlr referred to, inspite of repe.8.ted w,atniDgB from the 
. . ~ l1t  ' 

(c) 'The first motion was carried by all the remainuig members' of, the 
.tioard including the other two elected members, th41 second by the official 
:and one elected member, the other t l t b ts ss ~ . 

(d) Yes. ~  .. :." " ,Y 

(e) No. The matter was brought to the notiee·Qf Government by the 
Wice-President'himself and one of the dissenting members.'They informed 
(tovernment us stated in the latter part of the question. 

(f) Government called for 8 report from the Genel'alOfficer Command-
~C  Northern Command, " ", ~ . .'~.  ::'; 

(g) Ii. speciaJ. meeting of the Board was convened.bythe PresideJlt at.' 
the req uest of all the e1ectedmembers to consider aproposa!' by them' that. 
the votes of censure passed blY the Board be withdrawn aDd, expunged frQm 
the minutes. It was also. to eonsider any la at ~ .  ~ E  Vice-
Presidellt and the member referred to in (e) above. ~ .8'a 1  their. »-bsepce 
for more than three consecutive months from meetlDgs of the Board and 
-decide whether any action was called for under clause(b} of B b s t ~ (i) 
·of section 3401 the Cantonmenijs Act, 1924 for their removal from .the 
Hoard. The rebommendation for the removil of these two lI1eJllbers was 
passed. by ,the votes of: the official members. THe t~  ~  ~ t  
members stayed away from the meeting, 

(h) Yes. 
(i) In view of the answer to (h) the recommendation of the Board has 

.not been accepted. '. 

m,'¥es.·" .,.. ", 
" 

INCLUSION OF ClIIRTAIN ABlII4s W1'l'IIIlI' THlII :L:aaTt!I 'OF TBII "Ar,uBA/R,U) 
CAlf'1'ONJllII1IlT. 

U21. ·Sardar Sant Singh: (a) With reference to que8tion No. 861 of 
Mr, Mohal1 La.l Sakl'lena,·dated ~  August, 1088, win·the Defence Secre-
tary be pieasedto state what the v ~ t of India have done with 
regard to·· the: t)utlyirlg ,'Maas' known as Bal a. a ~' . B'~  vllage, . GUlla 
Bazar and Myre Gunj, which are 1 ~  within t ~ limits of Allahabad? 



:. , . [22lfD FaB., 19(01 

, JIr. 0. .•••.• Ogllfte!(a) amd (b). Governm$nt ha,-e l!eCe!ltly ~v  

the complete report from the General Officer Commrmding-iD.Chief... 
Eastern Command, and the matter is at present receiving their attention . 

. . ~ (- {j .ili! .. r; . ' ~ 

. b~Ol  OJ' ,OUTAIJr A. ~ IN TKIIFATQGUoH C,url'OlQOl(T. 

tl22. *8Ird1r 8d\ BID,h: (a) With'referenee to·question Ne\ 899j«; 
Mr. Badri Dutt Pantie, dated the 2nd 'September, 1., win tile ~ 
Si30retary be pleased' to state whether the Govemm'ent' in the De'fence-
Department stUl tequire the V1llages of Sheesham "Garh, Kashiin1:lagb,' 
Nangwah, and Colobel Gunj, in tbe cantonment of-Fatehgarh in the 'United:. 
Provinces l' '  ,  . 

(b) Is it a a~t 'that these villages a ~ inhabited only by v t~  rem:'" 
dents, who would like to be separated from j,he cantonment area and' to-
have their own system of local self Government under the United Pro-
vinces? . 

(c) what steps do Government propose to t.ake in the matter?' 

JIr. O. :II. G. O,uvte: (a), (b) and (c). The excision of these villages, 
from the Cantonmtnt is still under consideration and it is hoped that a, 
final decision will be reached shortly. 

FUlITCTIONBOI' TUB MILITARY ESTATBS OI'FICERS. 

+123. *Sardar Sant Singh: (a) Wit.h reference to question No. 865' of' 
. Mr. Mohan Lal Salniena, dated the 22nd August, lQS8, will the ~ 

Secretary be pleaaedto state' whether the Military Estates Offieet's of the-
'a t ~~ ts are also the Land Acquisition Oi)icera for the area? 

(b) If the answetto part (a) be in the negative, what are their duties-
with regard to Land Acqui9ition in cantonments? 

JIr. O ••• G. Ogilvie: (a) No, 

.. (b) The du.ties .of the Military Estates Officers. with regard to lll'I;ld acqui-
SitIon are detailed m Part Hof the ltules Complementary to the Cantonment 
Land Administration Rules, 1925, for the Acquisition, Custody, Relinquish-
ment, etc. of Military Lands, a copy of which is in the Libra-ry of the 
House. 

lNDIA.l!iS IN THE RoYAL INDUN NAVY. 

t 124. ·Sardar Sant SIn,h: Will the Defence Secretary please state·: 
! (a) the presentBtrength of the' ,Royal Indian Navy; 

(b) the number of Indians and the position each occupies in t ~ 

Royal Indian Navy; and , .'~ : 
(c) the number of Sikhs and the position each occupie'3 t ~  

Mr. O ••• G. Ogflvie: (a.) and (b). It is not in the puh1io interest tOt 
give ana"ets 'to these parte of the question;' ,: ' 'I I 

~ A~.  to tid. t\181tion laid on tile tablel tbe ,aeeticmer. Pem, "'nt. ", ,: . 



STARRED QUESTIONS AND ANSWBRS 

I' ~  S v ~ ' s"ix' lof' ~  ,a,re t ~'  ~t R~y~1 ~Nt ~a  R.~ y~ 
'a~  ~yal In9Jan Naval Volunteer R s~ v  and one ratmg. 

j r: .. :.;l "Ul' , !' ,., ," r 

",·1,. 
:LEGISLATION GIVING El!Tl!lOT TO THE REOOMMENDATIONS OF TlIB GoVlllBNOB 
.1 ,0.'; . ~ ~  .': "t()JI "1'BJt Rl:SJlBYlIIBANlt ~ rSIIAIL'L B .... ~ i' :-" '" 

+125. ·Dr. Sir Zlauddin Ahmad: ~  'Will the Honourable the Finance 
.b~ ll ~s  st '~ whether tpe Governor l~ ~  ~~ ~l~. ,¢ India 

-submitw,to the Fmance Department f\lly ~ t concernmgsmal1 
b ~8  , " ,",,: ," ,  , I 

. (li) Do '. Government propose 1,0 circulate the document among 'lie 
' ~ b s' otthe Assembly?! . i 

(c) Do Government contempla.te mtroducinga Bill t() give ~~t to some 
''Or aU the recommendation. of the'Govemor of ·the Bank? , :. , 

(d) If the answer to part (c) be in the affirmative', will the Bin be intro-
. duced in the Delhi Session? . 

The Honourable Sir .Jeremy Ballman: (a) If the Honourable Member 
. is referring to the tentative proposals of tlie ~ s v  Bank for an Indian 
_Bank Act, which will apply to all banks, the reply is in the affirmative. 

(0) No; but'copies have been a~ ' ' t ~' a ~ and a~y 'B ~~ . 
,able Member particularly interested ('an .obtain a copy from my office. 

(c) and (d). The proposals have been l8.~  criti-
,cism within six months and when the replies received nave been examinea 
by the Reserve Bank, they will submit their final proposais to 'Government 
who will then' consider the question of legislation . 

..Afto1llfDSlft OJ' MESSBI. FBBa17S0N ABD ColQ'.AJfY ,6B .t'U ~A as OJ' TJIlII 

.A.LI..u:Nz AND STUTTGAlmIB LJin BA.lQt. 

1~8. IIIBbal Puma . ~l . ' WiU the' HOllourable ~ a C  Member 
1please refer to the Press Note. dated the 22nd N v~bB '  .1989 .. iDwhich 
rthe ,appointment of Mossrs. Ferguson a~ a y  C a.~t  Account-
. ants, Bombay •. as the a a ~ s' for Britisl:! . India,. of the '" A ~  ~  
,Btuttgarter Life Bank" was. annouDced 8.~ stat  the ~ l  t ~ 
1mine'd this a ~ t '  '. ,  , I .",' '. " 

I· 

(b) W,ill Government state, if other, parties also volunteered their ser-
vices for the management of this Company? ,  " ,i '. ' , : 

(c) Why was it not considered desirable to hand over the management 
"of. this Company to an }Dsurance Office? . 

~C  Will Government disclose the remuneratioo t.hllt: has 'been allowed to 
'the :present Managers? ",': " :, :' .  . 

.! .' .' . '. . ~ .. . 

(e) Is it a fact that the remuneration has been fixed at i5 per cent. of 
,;;he,ps!emium collectioo. or Rs. 4,000 .per month 'whichever be the:greiter? 

(i) Boes this stipulation ~l  'administration tlxpenses ~  they are 
. l v. .. t ta ~ ... 

,t .Anawer ,tD .thiJI queation laid on the table, the qaeltioner being "bte!lt. 
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~. B~ b~ ~ ,Jeremy 'JaIIJD&Il: With your permission, Sir, I will 
&nswer queatl(>n8' No •. 116, 127 and 128 togetheJ". 

The questions a ~ l  have been addressed to t ~' Honourable 'the 
Commerce Member. 
,,' , .< ·1'" 

ADVISOBY ColDll'l'tmll'O& iCo-lt'rBO:u:.nm'NDI AW.lNz, DB ·,BTUT'l'GABTBB LIn; 

BUJ[. 

fIft. ~B a  ~ _.S: (a) Will the Honourable tl;le a ~ Member' 
please refer to the Government Press Note announcing the 8 l.~l  

the Advisory Committee which controls t l~ maI1ag"ment of .. Alliiiriz" 
Ihrough¥esera. FerguJOn an.d Company, IUld state., if he O 8~s to' 
consider the nomination of a policyholder ot the Coml'J.ny ito thi. Board 
which consists of officials only? 

. . ' , . 

(b) Have Govetnment lefID the oircular letter, Uted the 28rd ;Deoem-
~~  1989, which issued from the Head Office of the .. Allianz" to its policy-
TiOIders? 

(c) Is it a fact that this Circular was issued after it had been approvedl 
by ther6aid Advis<>ry Board? ,.,', .~  . 

Eoo:t'OBIY IN TRB ADMINISTRATION AND STAFF OF THE .Al..uANz AND' 
•  ' .. STUTTGAR'l'BB LIn BANK. 

tl~. ·Bhal PU'JIl& Bud: (a) Will the Honourable the Finance Member 
pleaae ' lta~ '"hat l t~ s v ~ t have taken to effect economy in the 
aa stt'a~  of the' .. Alllauz" Company? 
" . . " . " 

(b) What will be the fate of the With-Profit policieR of thi'J Company? 

, (c) Is it a fact that all appointments to the staff of the CompBny have-
~  I 'rna'iIe ~t l  -prEfVi6useontr&cw having bMncOnlidaM'.1 8uWo-
matically ('snceRed nythe out6reak of wilr? ' 

,( d} ..Is,. a lfaC' ibat the Pro-rident Fund 01. the .DGIIlP8DY exiMiDg for th& 
IOle -beae6t Of ita !employee. stands dissolved? 

,(e).ta ~ a ~t ~b.at a large number of Head Office employees of the-
COJIll>luiy ~ b~~ ~ a fArmal applic.ation early i;n Deoember, 1989, for the-
dissolution oftbeProvi<lent 'Fund and prayedf6r . ~ly ,4isbursemefUot .t4e-
dues? " 

(f) Is it a fact that instead of declaring the Provident Fund! as cj.issolv-
ed, further contributions have been made towards it fa the: \;amtfit of the 
prelent staff? 

(g) Are Government aware of extreme hardship to wllfuh th ... z-em-
,plQyeesof this Company have .beenput to on aeoount of their tIu8IJ apinst 
the Provident Fund Dot having been ,paid. although in most oil' the-' Qllle'" 
they lost their jobs on the 80th November, 19S9? 

(h) Aa>Govemment prepared to consider that faeiUtieB areaffortMd '00 
these ez-emp!oyees in seeking jobs elsewhere,? , r 

,  " ',.. 'L. ' 

,f'. .' 



THE RAILWAY B:UDeET-GENERAL DISCUSSION. 

Ill. PreI1clmt (The Honourable Sir Abdur Rarhim) : The .EIOUi8 will now 
prQCeeq. with the ~ discuIJsion 9f the Railway Bu.dget. The Chair 
~ got to ~ a time l ~ for s ~ s. 'There is only one ~ &llotted 
t9.l' generqJ ~ s ll' B1,lt, at the !JlVlle time a large number of HQnour-
aPle ~ b s whQ would have ordinarily taken part in the diso.ussiOll ~ 
a,bient. ';l'he C~  therefore, proposes to fix' twenty minutes for eaeh 
~  unless ~bl  Members s ~ it should be 15 minutes. 

Mr. Lalohaad .&¥&lr&1 (Sind: Non-Muhammadan B ~  It J4pJJJ.ii 
be BOminutes. 

Ill. PreIi4IGt (The Honourable S4" Abdur :Rahim) : Tij.e 9b,.ir does not. 
think aniYthing ll ~ t,b.Im t~  ~~s is ll ~ ~a y. As ror' ~ 
Hooourable Member ig. ~a . Qf. ;Rjillwiltoys, l1e will Q,ave three-quartan 
of an hour to ~ ly tQ. tile 4ebe.te,. bl,1t. if ~Wl ~s more time, the Ohair 
shaH certainly b ~  ~  ~v  ~. 

¥r-~ O l~~ patta (Chittagong and RsjshahtDiYi@ions': Non-
. MuhaIpIl.la4im ;Rural): Sir, 1 congratulate the. ~l  Member fot 
CoUl,tnunications on his surplus budget. I congratulaC;e him all the.ate 
Oll another :thing, namely, the proposed ~ a  in the lllCimiuilu,tiooof 
two ~ l ~  ~ a s 1;1)' taking them over underState oontrok-I belielV'& 
.ORe line ~ s year a.ng ~ t  line nli'xt year. I Mae :oongratulate mm 
on t ~ ~ lO l CE lt . ~~  t~8t locomotives will be' l' l. ~  tthi6 
country. We hlJVe beeI;l demal,lding this for some years past, year after 
yes.r. ~ lt t'Qis was rejected 8S absolvtely ~ a t abl . It is a ,matter 
for congratulation that at last the Government have a4mitted tbisto be 
quite ~ business proposition. ~ay I ta,e a va t~  of tbil occasion 
~ . say this, that it is high thne the Government should realise that we. 
are not ~l ays in the wrong and that we are not always unreasonable ~  

thi!J; 11\11 IDopopoly of wisdom and reasonableness is '~ t' a~ ays oli the other 
side. 4,s regards surp1lJs, it hail 'been tl).e l).i,ghest But'pJ\,lS' for quite a 

l ~ . I !10m glacJ to' say tha.t the HQt)olll'able Sir Andrew Clow is a very 
reasonable man, he is the most l' as a~l  man ] have ever ~t. I· had 
the pleasure of working with hini intimately in corinectionwiilh' the Mdtor 
Vehicles Bill. I flOuni that he was always amenable to oonvjotioo.. I 
GO not ~ it!. teems .of exaggeration. ~ ape&k aiiull;l feet Blit I 
regret to saiYthat OIl thil particular oQcuion, I am afraid I do-not find 
myaelf in a positiOl;lto giv .. the same tribute to Mm. ' Even witholrl Mly 
inatease in I'8tes, he :would have hac1 aaurpt.us of three 41'OM8. 'But this. 
does not. s~ s y him. He is ,very ambitious, he wants IDOJe lIIIVeaue, he 
W,I!.nts more reyenu.e forcoDtributinn to general revenges, he ·wants . more 
reyenue for coo,tribution to tGe lIeBel'VE ~ .  The obvious remedy to 
~ is inoreaseoi rates and fall8l!. ThiB incre8Be of rates ana .fare. "omell-
at the topaf tightened and incr.easea ioclllllle-tBJ:, .uper-tlax ~ ·tee o1lht.r 
tenible t ~  that is coming soon, namely, ellCea8. protis tax. '!'he 
~ . feeling aIQong those ;who are O ~ to.Bp8ak OR this mMter is 
.that this increase of l'a.Cies a ~ f&l'es' wiU. be d_imental to alil ~8 
nameJ,y, indWlotry, QOmmeree, agriculture and to all olasses oftbe vast 
populaijon of ~ s t~. . 

( 483 ) 
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[Mr. Akhil Chandra Datta.] . '~ ~ ' l -lv'. 

A.I regards the rate policy !on behalf of the' Congress N 8 t al ~t Party, 
I hne: been JnOving cut motIons for the past fbur or 'five sucoeSSlve years 
protesting ,against the rate policy of the Railwa.y'. My eontentiOn' ia th&t 
the policy should be such as to foster trade and ,coinmerce and industry 
of this country. All these lears we have been asking for bread, but this 
year we have been supplie with stone in the shape of inetease in rates 
and farea. The Honourable Member says that the revenue should be 
increased and tlK! obvious remedy for him is .t ~ ll~  t ~  a~~~ and 
fares. Allow me to say, Sir, that this remedy does not become ,obvious, 
simply because he says it is an obvious remedy. Have you tried, have 
you coosidered ~ll other pOSsible reme;dies of increasing revenue? Have 
·you considered the questlOn of reducing the working expelWfl8'?' . One of 
. the most obvious remedies is the re9uction of the fat salaries ()f the top-
heavy administration and thereductiOll of the fat salaried posts. . Anotber 
of the most obvious remedies is Indianisation of railway services. Still 
another obvious remedy is the reduction of the redundant establishment. 
Why not cut down the contingent charges? Why not stop the lavish 
expenditure on the amenities to first class passfmgers in a countr.y where 
92 per cent. of the passenger revenue comes [rom the tower class travellers ? 
Why nat stop all the loopholes ,by which money leaks out, tram the railway? 
Have you given effect to the recommendations of the Pope Committee, of 
the WedgwoodComtnittee and of other committees who recommended 
economy and reduction of working expenses. Before all these steps are 
emausted I .. y there i".no moral justification for the' increase df rates 
and farea in order to ~ ll  revenue. This question of increase of rates 
and fares, during war time, 'Was discussed only the other day in the House 
ofOommons. And there the Minister for Transport gave an assurance 
that the rates and fares would not be changed during war time. And he 
categQrica.lly laid down conditions which alone could justify an increase in 
rates and fares. One condition is the increase' of wages of the staff. 
That dQea .not apply here. Another condition is the increase of the prices 
of materials. That hIlS. not been urged here, and 8S B matter of fact, 
~t  t ~ Honourable Member for Couimunications attempted a laboured 
juatification for his increase he did not think it worth his while even to 
mel'1tion that 8S. ~ of the grounds for this increase. 

: Coming,however, ~ the merits of this ground, the estimated increase 
an the cost of materials is only 92 lakhs. Is it seriously proposed to raise 
:five orores and 25 lakhs by raisinS the rates and fares only to cover this 
~  of. la~  . Then we must remember that 8&vingshave been effected 
~ vanousdirections, e.g., closing down of thepower-houae at Chola 
~ a8  of s ll8 ~ receipts: 17 lakhs, interest fates: 10 luhe, etc: 
lhere are many Gther such items. Therefore, this ground also does not 
a.pply.. The last 'ground given by the Minister for Transport in England is 
difficulties caused by the war •. On that question the 'position here is quite 
t 8' t~  way. Far from the war. CAusing difficulties to the railways it gave 
t ~~ ~ as  profite, and admltledly much of the 8urplus is, due to War 
COnditions. Therefore, my s ~ as  is that there is no juatifteation 
aecordi.mg to the Britieh standard, for raising the rates and fln'eB. A t ~ 
'Very important ('.andition laid down by the Transport Minister there was 
that any increase in rates and fares must be placed 'before Parliament and 
b~l '  its sa t ~ . ":ill the Hopqurable Member accept the verdict of 
thls House on thls questlOn? --, , 



Then, Sir, I want to examine-this question I:M. ~t t ~ 't  '(Hport 
-of the WedgwoodDommittee which considered' this"1uestion: They 
say: : ," ,i :;' ' 

, '" I :,,;' I # 

"There are three conditioaa ~  wl\¥lb luch IIJl .lncreaae ~ at be, ~t. abl  firat., 
.as anemergellcy mEl4lBUre when Budden and unexpected a ~ . have Unperilled the 
financial pOllition and, Itability of thoraUway.... , ' ,-

!ar ~' their financial s t .b~  imperilled, t ' ~ as v ~ 
'thelr posimon. The seCond ground 1S : ',"" ,  '  , 

"To meet a general change of cOata and price levels which are ~  or l~ 
permanent in characier." 

That has adInlittealy not happened here. The ,"thl'ld !'gie1llml: i1f! ': f" 

"To meet a temporary increa.e of ('Ost. in " period ot general ~ty and JUah 
;pricee ...... , .. , ..... N 0 upwlird movement. of'prieet haa' ~ ~ WhidlIildtul4MI&irly 
be described aa, being of ~ gen .. ral .:Ir permllnent a ll t ~ .  TAot4l{lurvat;iora, ~ 
J/ood today al~ . "Nor can it be 'nried that preaent daycoculitioDl,' whenrairwllO' 
nei revenues are rising, and th.. railway. are once more eaminlJ' the full  intereat 'oa 
their capital, ca 11 for emergency l1leal'Urel... . .'. . 

Let us now exanime the groW)ds given by the' Hpnourab!e ~b  
'himself for these increases. His first ground is the contrib\lt'ion togehetal 
revenues. We must admire the frankness of the HonoUi'a'Dle b~  

but the very frankness of, his statement h&8 revealed that it is not re&11y 
8 bonajidemeasure for the improvement of the' 'railway finanoos but for 
-the improvement of the general finances of, tb~ . (lOuntry. '  . Unpaid contri-
butione from the railwa.y revenue to general reveriuehave accumula.ted for 
many years up to 85 crores. All these yesra the rates and fares were 
never raised in order to meet the obligations oftbe; railways.. The 
Honourable Memb8l' has himself enumerated themsny £actora which have 
made it impossible for the railways to pay this ,annual' quoW for over ; 8 
decade. If Government could wait all these years it isdiftiemt to 
appreciate why this drastic action is taken at the present time. Sir, this 
~ not 8 ,ra.ilwaybudget, but.a s l~ ta y al ,b,Jdget.--1f.rwar 
mea.sure for re.ising ta,xation only. 
'..' ' ",i. 

The second ~  given' by the :a.onourable ~ b  is that ~ iWllollt. 
to build up a reserve fun,d. He says:" I,. "  . 
:. "It l. a 1a l~ fact; thatthere.erve fund of ihfa, thelatnat. ~ ~ . '~ 
iWlderone IOWDel1llbifJ lD t~  world" liands at 48 J.akba.. 'I'bi. i.1;,;.w ihail'a t ~ 

~ t  part of Its a ~t l . t t ba ~ &lid .much-"l •• tJwa ',1' pw. Cimt;bf 'It. 
:revenue." . ,  . .. 

.  " <'. '  .  . ,  • ,. ," ! I ~ , :: '''.! . I, ' ,  . . . ! " ., 1 ; ~ : :'. 

,  I all~ ~t ' ~. ~ iochat80terise this.' I If 8~ l  '9, thlrtg'had 
happeped 10:& lv8t O t~st  compIll1Y,'lt"would be C ~s ~ ~  a gresp 
.s a~ al. "!Vhy was not thls reserve fund .alI'o\lQ'ed to be put' on 'a propet' 
iootlllg dUl'lng aU' theae years? . 'The' 8 ~t  ~t l l' }S ,tbraise' it . from 
t .a~ ~ crores to 3. ~~ . .  ~v ' t 1 S 'at~ t .  ~ . t ~  y~a . 
ThlS IS ~a ly b~l ssb~.. Rnd It 18 propOSl;ld to do It not .by. economies or 
,by ~ Cl t admlDlstmtion b~tat the,trostqf t Bt ~~ o.t railway 
~ vlC s. You ~ t to pro,:de for your .~~8tl ;}re.rQ' hu't YOI,l, forget that 
these consumers Will have their lean years a8 well.' I" I", . 

. 1: " ; ,', " ... j 
'Kr. Prlllden:t(Tlr,Ei Hbtiburable' sir: ~ '1ta ~  ':: '. The' .' 1~ a l~ 

1\-[.ember has t,,'o l11 t~8 'fuore: " :. , !' '. ' .' I" .  ,  ;  " '.' J. '  -
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JIr. AldUl (JIa.,,_ DaUa: The third ground is that the enhancement 
is .,ery insigniJie&nt. oomparedwith the increase .in ,prices of 80Ple important 
commodities. That is very interesting. On the one hand it is said that it 
-is insignificant when compared with the prices of. some important com-
'modities, on the other hand when dealing with the question ()f raising wages-
and salaries on account of the rise in prices the Honourable Member says 
that the apprehended "rise has not materialised and in fact 1940 has 
'brought a distinot fall in the prices of. important commodities", This is 
b10wing hOt and cold in the 8ame breath. Therefore. I Bay, in the words of 
the Statesman, this is an unhappy argument to bollilter up an altogether 
'unsatisfactory case. ' 

An JIODO .. blt Kembel': Who is this "statesman"? 

~  ~. Ohuadla J)Mta: The StatU1fI4#I, ,Qewsp(loper, not. a Congress; 
organ or ,a lab()ur organ either. So my submission iathat no case has 
been made out for !'his . increase in rates and fares and I protest against t ~ 
·ii:J.(jreMie on behalf of the people. "  , 

May I in conclusion make a present of a s a~l .. ~ t a t from the 
We4gwood Oommittee's Report to the Honourable Member? That Report 
s~ys a.t page 48 : ' . 
II. •  • the ~ O ~ of additiooal t/txatiou. are. alD;lqu., Don·exi.at.ent., 

Apart from this t.he J;ailways are for the mo!lt part IlparMly 09cupi.ed "aud the' 
traffic wiJl Qnly bear. the lowest. po.sible level of fares and rat"s. ~ la  r.onditiOll,lo 
a ~ly l ~ 8t. in ,1l1l)' ot her ~ t of .the world." " 

Weobjent to this increase. specially in view,of the proposed change in 
the Niemeyer's A1V81'd under ""hieh no portian of this w)ll go to the pro-
vinces. Sir. ' ·011 behalf, of . t.he people of this .OOWltry I request the 
Honourable Member to reconsider this question ancinot to have the pro-
posed increaie. 

Mr. ~ AUml_ (Bengal: European): Mr. President, the Railways and 
the Railway Board have in the past been the object of so much criticism 
that it would be surprising if on thl;\. present occasion the Honourable the· 
Communications Member escaped, the attention if not inde'ed the attacks' 
of numerous critics. Before, therefore, I deal With the Budget speech. 
J ~~~ ~ ~~ay ~ bz;ief wol'4Qn tAe Financial polioy,8Ild t.he financial 
~ lt 1'a ~ oftbe ~a .. a. s 8S we have seen these developing during' 
.t.he last t~ or four years: ·In debates in tbil House in October, l~. 
and again in the course of general discussion on the Railway Budgets in 
February, 1988, alld Feb1=U8IJ." 1989, the .pokesmenof this Group com-
mented upon the a~ hnprofement that had taken l~ in the gener.t 
policy of the Rail:w", 130...... b 1~ more .espeoially in it. Financial 'policy., 
I feel that v l1 ~~~al. critic will ~t t a~ .1Ihat improvement has not 
merely been al ~t~l ~ ' l»1t ha.s pro81'A1f8UTely Increaaed. Even in norma! 
times this would be' .amatterot aatjsfaotion. Today, entering 8& we do-
upon an year of difficulty anq up certainty, I should like to pay tribute-
to the tt~ l ay financial a ~ t at  and toexprel& the confidence. 
that we in this Group ~ ill. ~ 

The Budget introduced by the Honourable the Communications Mem-
ber is a .war B ~t aDd to oritieise it, t ~ .  M,t.boqb' W8''lVere 
still living in peace-time, seems to us ~ abl  and toahow small 



regard for facts. Afoor the experience of the last ~ ~  1 . . ~~ ~ War 
there has grown up an impression in many quarleJl&: tIi.t war 18 ~ for 
tl'ade beMuse :it· is:· c()nduaive -to the' makirig of. la ~ a  even l. s8N~ly 
large profits. . It ii' <luite .clear .that! the Honourable ijie Conuilunications, 
Member ''Cioesnot wholly share .thiaview and he fIlenklylMimits that 
among the' und.tai1'lties that face him in the coming ;year is the· question 
of wheth&rtraffie 6gmes will in fact be maintained at tlhe-higb, levels of 
recent months:." Coming events are' Hid to cast their,ahaGo"'s before thew. 
and it ollonot be ,denied that alily.ome who haa tried:to appraise .~ 
financial 'prospectof the cooring year mustbave been confrQJlted by' 
ominous signs. 

lfl'Om the deduot.lous t a~ I have been $ble tomue I am cwrtain that.: 
Hovtrnment ba.,e been wise to .take, this, view, namely, ,thatwbile they' 
expect traffic to be brisk as areault at. Imdia'e war ,efforts, they fully: 
reoognise that if ~  were to depenclon' indreasing tIraffic alODe' for the-
larger oonoributionthia.t the Railways IlLust make to the Central Govern-
ment during the eoming:futanoial year, they -would alm_ t a ~ ·not-. 
obtain anything like the amount that is necessary. In this oonrieetioa; 
Sir, I think it may help the public better to appreciate the necessity for-
the proposed a.~ in 'rate. and, 'mres;,U, in :reply to tftt'B debate, the' 
Honoomble the Communications-Member or the Fil!l&Dcial C0miniBBionel'" 
for RR l ay~ would elaboriite What precisely lis ~ ' hy' t ~ t y  o! 
the Moratorium under whibh th •. RailwayS . have been Wtlrking' during" the" 
past few years. So far as 'We ... e Boncemed we-have expre!lsed' otttvieW's 
on the Uonvention of lQ24 before and I do not s ~  to ~ ~~  the' 
House by repe'ting our t:easons t~~' .  that that C ~~ t b. 1 .l ' 
at some future date be a ~ .' 
, , ,-',." 

_  I feel, however, that there are many· seotions of the public that are, 
tociaypuzzted as 00, the necessity for: the proposed increase in rates ana--
te.res in the. face of. what ,appeursto De 'A-sotmd finanoial position. Those--
of us who are familiar with :the terIDII £If the ,Moratorium under which the· 
Railwnys have be'en working know very well that this apparent prosperity-
of the. RailwaYI iii far from being what it seems and, tltat there is urgent 
need for,th9 building up ~ l'eserves80 that when the' next tr:ade dEipres--
.it.ln ' ~ s al ~as it most, -assuredly· Wiy ...... the Rait*ays may be able' 
tQ _aw upontbese"r.eeerv8!! hothfor their own ~~B at  for the t ~ 
poseso! BeeUling ithe payment·of the IJUbstRntial oontJ;i'hutiori. t'hil.ithe· 
RaiJ..wa.)'!8 have 1IQ.make tIG CNltr,t R~ s.. During. 'tbe ~  ~ a
t.Jre· Bu.t, J!I'OVldel, fmd we beheve rightly ptoviaes;tpatthe' 
Railway" in :acidition to making Bi contribution of approximately-i'. Crores: 
to ()entraLRevenues sDonldput:.aside: 298 lakhs tQreserve .. "We, in 
this, Grolip,' haw! in the : ,past·· a&YPted :tihe view tlia.t' the- ll~ sound 

~ay for bhe ladies;-Railways to adopt is .~ a lat~~s v s ~
penodl' when, trade 18' good and as I ha.ve ~.l  .~ at'El,therefore', 10 full 
&Ilreement wiilD the Govemment of India 'initts O ~att .t out of .the· 
~ lt ' .eatimated for 1 ~ 1 8 Wths sboulii: be 'l ~t  aside for reserve. 
We: ,have also motedWithapproval that in lIhe ftlatfielo -of capi'talexpendi--
tUM, the Govemment of India have not fOrgattiOrtthe lJes80p. fearnt as the 
tesu.t 0& tbe' pOlicy pursued between '1 t ~. Du,riltg' t s y~a s 150' 
crores of cspital oe'XpendiwrewQs inourred ,"ueb: .~l i!rhieb in our view 
l~ . not·l1ave·qee1\: linoarred or in 'io' far aslif '.&11 '~st t b l t
it-wouJd. ha'9'8. lklen qbeUer if' 'it bad 'been ~  in ' 8.~ df qeelinin$ 
tIlode' rather .aan iB periods' of lirisk trade' iWh&J:l 'priee$ are high. We< 
~ '-I 'j', •.• t  " j, I - j . .  , ... ',.' '~~. '": '  . 



,.[!'fr.; . .t.'.~~'. ~ . ,. '" J 

.hope(therefore, that·we ue right in lt ~ •. ,tha.t .. v~ y 0101le' wa.tch 
indeed i&being kePt Over capital expenditure . and ~  the : W b~  ·the 
CoIbmunicationalUmber by reason (if!a pJ:OlongedwlU' should flbd ~al  

in t.he pOlitioD of baving made a profit, we ho,petha.,;tht.t, profit wIll be 
.aeta8ide kll'eserve 'and' not devoted to ,capital expendituNltbat.may more 
.lldvantaReously ee, incurred in the p&riod following the ,war when genel'al 
trade is' likel, to-'be on the decline aDd prices in conseq ~  low... If t~ s 
policy 08nbe carried out it will do much to .prevent s ~' dlffioulties 
; arising in the engineering and other heavy industries. ,It Will $110. h.elp 
the Railways to maintain their traffic returns in a penod of dechrung 
u-ade . wbeo any serious curtailment of Railway 8 t ~ woul,d be 
likely merely to .accentuate t ~'~ troubles that ·the Rall ay~ Will at 
·that time have to faco. In the opmlon of the Wedgwood CommIttee the 
,:gOaI to be aimed at should be to build up '8 depreciation fund of not les8 
than 80 CI'Ot'e8 and & reserve fund of tIO crores and whether, 'or not one 
,e.ota these precise figDl'fl8 the view of my Group is,that in general this 
~  is sound. 

One particular item. of capital expenditure however. calls .for . ~ ~t 

· a.t,thia.llttlge. I refer 110 the decision of Govemment to acqutre the South 
Bihar ~ 1 ay  the Hardwar-Dehr& line and ~  Bengal-DOO&l'8 system. 
· This, ~ O l is-in line with the Booepted policy of Government and I 
Deed ~ 8IIoy more than tha.t it haa our support_ 

I .h'avJ reierred· earlier in myspeeeh to the decided improvement that 
-has been obserted in Railway financial administration and .control. But 
there are still considerable loopholes Which if not blocked will lea.d to 
-wasteful expenditure on capital. account at a. time when iti1'l of the highest 
' ll ta ~  that waste of ,every kind,. should be cut down to a minimum. 
-We have given notice ofa cut motion to enable us to discuss this question 
:711ore fuUy; so I sbaY not enlarge upon it today. 

"  . :.1. -I" , i 

As it seems to· us the l~  contribution expected from the Railways 
.i:.Q . l lR ~ 8 during the year 1940"{1, will alniolt oortainly be 
-nee,eBs8l'J if theG.eneral Budget is tQ ·be balanced. It it on tbia pneral 
· 8 O ~ .. t a~ ~1 ~ l  support t.he proposal to :inoreaae rates jmd fares. 
1n th,is .connectIQD. the Honourable the Communications Memher hall. told· "" 
that the s~ l new rates will be ve'tJ ea.refully watehed and if it sbould 
'transpire that ,thea,e have adveree ailectli upon revenue reductiws will be 
:made. We Bre glad 01 this &8aUr&l)Ctl. Weare glad alsotbt·the inoreaeed 
rates ,will not be imposed upon food &raiDS, fodder, manure,.'and''l'ailwaY 
a ~ militarytraflic a. ~ we hope. tha.t the ·Railways will ~ bt t  t ~ 

s lv~s ~  by reason . .of a yB b~t . t al rise, in priees or for any other 
-rtl&8on to. withdraw.the 8xelD,l>tion of fOQC1-gr&ins from tlhe increased rate. 
-now to be impoaed aIUi that likewise, . they will not be forced toimpoa8 
-hig:her rates on fodder-traffic or on ttl&nUres. In the . case of manurea, ''We 
' ~S ~~ tllls includes. all l~s. l  artificial· fertilis6n 8Ild insecticide .. 
and .perhapl> the HOQourohle the Communications· Member in' hill' reply 
-wiltl c.<m14'm:whethe:t; ~ a a~ t in ,this assumption. lI\ the matter of 
the sUfchargeon ooal, we ij,pd it ·difficult . to 'UDdersCJand ho'W the C ~ 
. l ~ t O s . .Member interpret,. an. increase from 12+ per 'cent. iJc)! 20 
-foer cept. An .~t  coldweathar months .. gi-wn,8·partial ~ / to 
.~~1. Coel pllJoys .. 8Jdmpol'tant·pllrt In·industrialrooste; IDOJ'f eapeciaUv ill 
t"iome classes of industries and though we fully understand the desire of 



the Railway Board to encourage manufacturers to buP,4" up relW>uable 
~t ~~ ~~  t4e s~  season we are not 0ftimistio that "thfs oan be done 
t~ ' imY:'great ~ t tl ~  eS,PEl'Cially in view of 't& '!'ery Inatlure of'mat'l1 
~~~ l ' ~b~~s~ 'W '~ t 8t  ~  t~ t t at' '~ ~ C' t1 l  it may ~ 
S l~1 to • 8 ~ a  ~ sslv'  coal, traffic' dunng com. 'W t l.~l'lt . In; 
vt:aQtIce It will ~llbty ,be found dtlIicult f01' many mshufaCt-.. .~ 

~  ~'st ~~s  .~ '1~1 for more' t al ' ~ '  seven '. ~.. NO 't ' ~ Ii", 
l~  . ~ b,y ,the ,1tonourableMember as 00' the' posItion of export: 'coab 

which ~ is' hoped wrI1 cdhtinue to be 'exempt from the' pl'(jposed' 8Urehatge, 
on Railway freights.":' . :. ',' '. 

, ' l~Cl. s.tt ~  t ~ v W fl'Oill' ~l pro4ucing at"eas';vj!! 'S t~ . consider--
able lsa v~ tb  by 'teas'Onoi the removal of it'4e'masun1tlll IiU1'charge .. 
This con'cession has Deen ' y ~ by up-country;(conSl1ItJeIrS for' .everal 
years ~  we will' be "interested: to1fearn from the HonoUrable M-ember his', 
yiEhvs -a~ to the juStification for its' removal. ',' 

, . ~.' 1 .', 

In connection with the increase of third class fares ~ Q&IUlotbut. 
speculatt!, on the effect which the proposals of the Ticketless Travellera. 
Bill might .have haq 9P. this revequ,e ha.d this. proposed measure Qeen 
allowed to becOJl,le, law-the figures. of detections of ~ s .  travelling' 
with the ~ ~ Nt  Or ltitho/.lt any ticket being so" ~ .s. , The,' 
decision of the Goverl}IIlent of lndia. to embark on ,the' manufactUre of' 
locomotives on the scale suggested must mark BP e'poCh" in 'the activities: 
of the Railway Board. .  " ,', ":'. '. 

The spokesman of this Group, in 198'1, s8 ' t lb~t O  to'ilis 
proposal on the facts then before us, but we' dd not forget thai on an' 
eurlier occasion we pointed out the desirability of instituting an enquiry-
by competent technical officers into this important matter. Such aD' 
enquiry has now taken place and 85 a result the Government of India. 
have decided to proceed at an early date with the manufacture of lacamo--
tive!> for broad gauge railways. . 

Thif; is fln important decision and it is hoped that.it '~l meet ,with, 
the success that it deserves. That success can be achieved only if the' 
Bcheme is conducted on 'SOund oommercial line!!' if the various departments 
are manned by the best operative and directing staff availu.hle, and if' 
those who are responsible for ensuring this suooess &reunhampned by any' 
of those considerations which in the past and even today !tend 00" 
inefficienoy. 

Lastly, Sir, I should like to say It word on the very important passages, 
in the Honourable the Communications Member's speech in which he 
dealt at length with ~  cost of living and Government'sgen',raL attitude· 
towards wages. As the Honourable Member has sliid. the present level' 
of cQmmodity prices ,does not justify any general increase in wages by' 
way of special allowances or othe'l'Wise lind if the Central and Provincial 
Governments are successful in their attempts to maintain a reasonable 
l!tability in the cost, of living, we sincerely hope ~ at no large additipnaI' 
expenditure on this' account will become' necet!'sstj.· In thjs oonne-ctton 
we notice that the Railway Board is mconsultation 'witlt the All-India 
Railwaymen's Federation and that their general policy is to extend bene-
fits in the direction of improved s ~' regulation of hotHB aDd a further' 
extension of Provident Fund privileges as circumstances permit. If, how-
ever, the -Railways ~ eutisequ8J;1tly.fOl'()ed by oirouDlstgoe. ~  make, 
special allQwaI).ees to me,et a rise in oost of ,ijving" we,· feel th,tthe8&" 



t t ~. itjJ_*t. ~ "  ' ,,[ ,',-
.aU.owaueea . ~ ~ panted ~ such $ fOnn 'as 'fP make it ~ fJil.t 
.~y . et" ~ a  ~ l ~ ~ ' ~a t a l l~ t.'. l '. the 
t~  ~ l S  ot an enh&noed.,co.t of livlilg due to. war CObd!tiODI. 
We'lr.o,.:. tbat regard -iill be," r ~ to the varyins l~tl .8 in different 
W ~a a . Iu other wordJi care .hould be taken' . ,tq, 'see that 
. ~ ~y or war .. ~W s t:o ~  coai l,o,( ~ sl l~ ,D:ot b~ 
.applied, v l~.  over the entlle raIlway s~. ~ lS l)ut ~ t  W meet 
.the varying circunlstances of dUlerent areas. " ',.', " '. , 

" 0' "  ; ! ': 

, ;Sir, b~ ~ I conclude, I should. l ~ ~ ~ B ~ ~ a~ .  of .~  
~'  expo81tlQl;l of ,tolle JlonourablE! t~ C l l at 8 ~~b~ . " It 11 

.& m$tter of fagr8,t, to all ,(Ii us that he should b ~  with 'CircUnilitancee. 
t 8t ll a~ ,mtJte ,it ~ ltt.~  him tQ, gl've effect t<> Ipany'im-
provements in the Railway a st a~  that, we ,knpw'frPm hiiI past 
'record must be near to his heart--':improvemerits, fol' instance, in the 
,.aJIlf!nities provided for the lower paid grades of ,railw&ystaf and 
.1i.ihe¢tiEIB for the pborer classes of the public who Ule the Railways. 
'But if we regret that his great talents are not to be gi.,.en aW op]')6rtunity 

to: ~ al witllnormal circumstances, it is equally a ~~ ' "for cohgratula.-' 
·tWn tPa\t.bis important department of the t v ~t t Of'Indiashould 
at this t ~ lt ~ ~ iII. such competmI't hinids' 8 tt' ~ Of the resent . 
• CommunIcations Mambe!.' , " ' ,_'t,:', "'.J .i' ' ',(, , '".i 

Dr.' Sir ~~ AhJJlatl . ~  v~ll 1'1 Souther.n Divisions:Mu-
' a~ Rural): Sir, I ,should first l ~  recprci my proteSt against the 
-deci&ioo. of, the Government of India in ~a l  the time of the s s~ 

. sion on Railway Demands. hom foor to two days. f ~s  decision is against 
-the .previous. ~v t  est&.blished, in ~ s l 18  The Government 
118" go.t a safe lI)tI.jority in their pocket. ,and it is t~ abl t .at they 
Ehould prevent Members from express'jng the 8~ ya ~ '0£ .the people in 
this manner" because this it; the only opportunity provided to us to venti-
: late the public gl'ievllnce,s. ' .' 

tii.l-, ,1 ioin with my friend, Mr. A ~. in' the obftervatiOfl ,he bas made 
regarding the Honourable Meulber for Commu.ni.cutions, but; tl l'~ ar-t; one 
or two points in whi{)h I difIer from him. ' The nrst thing is apout the 
rates amI fares. He said that on aocOWlt of thE: rille i.I.1pri(les it is not 
necessary to raise the wages of the lower paid staff, but lit the Balue"ij,me 
-he agreed that the rates and fares should be raised on account of this rise 
'in prices. ' ,  '  , , ~ , 

,-." t  ;  : \  I '.' ,:; > • ~ ; i  •  . 

, ''Itt. Pi'Alc!dt('rhe H'OnourBbl1! Sir Abilur cRshT1nh:i.rhe' Chair 'hail; to 
~ t out to the Itonourable Member, aB' ~ l . t ' l. . t ne has 
ll ~. that the'tilile allowed for the discu,sion of t ' ~ a8' f6r grants 
is, DxM by the Governor' Geneta.l and rl6t' 'the, (lO'vernrrient of India. ' 

,  ; - .. ', ",( .' 1. 

, '1J,t,*fi l ~ A ~  :r'hen l as ~ bst t~t~ v ~  tE ~ lll  
place of. the, Government ,of India: and I t . t ~ t ~ ~s' . ' 

,'t-, { I .. 

JII., ¥.i 8.: u., {'Berrar: NOl l a a . .E '. ~ l1 t be t s ~ 
•  . t."j ,  • ~'  ; .. ',I •  " (: ,  ,  " 

',II!. MIld"" l ~ t 1~' B ~  ~~a  ,'RahiM) :',' ''FlU!, lb l' 'b~' 
: Metd'er i ktibw9 'tflat;r 'l1lti' ill &leCi" .e1i' but' linp4ff1gfafjh ':J!hf' tl ~ I 'C~ la.  



~  has been sent to the Honourable ~ ttlcMt·'witll: otlier Vern· 
bers. The Honourable Member had better go on, with his speech now. 

Dt; "1Ii&1bWD 'A t .a~ I Wlfltat'&.W. ' ~ polrit.'wltichT -would'like 
to ~ today, if time' permitted, Me: t ~ a B l ta~ and tares, 
the ap.propriatron of2J98 crore& 110 the r'eservemnd, the depreciation fund, 
"the Ad'ri80ry Cnmmittee for Ita.ilwaya, the COtist1tuctionof Ibcomotiv. 
'arid the rePort Of :Messrs. HumphriesHmd SrinlYaUft, btictgetar,-at'raIlge-
ments arid' ee.pit81 expenditure, arid' lastly, an equitable ." adjustment of 
'Salaries. These are the points which I propose to dil!dust! 'in my speech 
today. 

Coming to the' first point, riaI'iiely, the question of a 8l 'ta~El  a ~ 
fares, I have two complaints. The first is that the Government of I,ndis. 
reVoo'led ·their' interltion of raising the rates and fu.re8 only overnight. I 
think they foltowe<l the' example of the' FmandeMembet Who announce" 
tnxes without giving any warning,-on the last day of February: l Bu!; 
they forgot that there is a great deal of difference between the two cases. 
In one case, namely, lst ~ ~l t s ,on commodities, ther(' , is 'rOOiri ~ ~ 

~ lat  but in the oase of the raising of rates and fares there is n6 
room for such speculation: Nobody can tra.vel 'in ad,vance .Imd nobody can' 
'Bend goods in advance. . Therefore, it was very desi,l-able' that, this '. thing 
<Jught to have been thoroughly discussed in public, \;Iy.the"CJ:uullbers of 
Commerce, and elsewhere, petore a decision was arrived llt. My s ~  

-compl$int is that the reasons are not given lit all for raising .the rates and 
fares. 'fhere is a very general expressiln, as. bas been pointed out by my 
H onoll1'sble friend, that on account of the' rise tl~  prices of raw 
materials it was necessary to raise these rates and fares. But the Rail· 
way Member gave us no figures as to why they should be raise4. Is it 
'rise in prices .  .  .  . . 

'!'he Honourable sit' Alidtw mow (Member for Railways Bnd Com· 
munications): That was not the reason I save. tn fact. Mr. Deputy 
President has just complained that I have not given, that reason in my 
ilpeech. .  . 

Dr. Sir ZlauddlD Ahmad: Very· well. Then my complaint is that he 
mentioned nO reason at all, not even this. The proper course wou1d have 
been for the Honourable Member to give us exactly ~ sta t charges' 
I\nd 'variable oosts' a~1l mention by how muah it would .bt> ne('.et!II&ry to 
raise the rates in order to .meet his requirements. We knowvety well 
that if the volume of traffic inoreases then the r&teper maund' 'alwa-ys 
diminishes and it does not increase. Therefore. he ~ t to have given 
us exactly what is the increase 1n the volume of traffic which .he expl'cted 
in the Year 1940-41, and how much actual cxpeniiitureundi:-r the 'V9.1'iahle 
' 8 ~' would dit.'Jiriish. My ~ abl  ~  Wbuld have' seen in the 
book by Wood and Stamp that if the charges on 100 maunds traffic be 100 
rupees, then the charge for the transport of SO maurids"will ' ~'b ' Rs. 80 
and the charges on 120 mttunds will not be 12() hIlt they will he 94 lp. one 
'Case and 1M in the other: The cost of transponpet maund dhninishea 
with increase in the volume of. tr&ftl.c. So, this thing ought to ha.ve been 
t~ ~ ly investigate.d and al l~t l ~ 'l .  ~~~ my H6nOUr/l.ple friend, 
wlll gtve the rea80m In the l'8~ of 1l1ssp8ech ~ y. . . ,  . 
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Let' me' now ';glve 's'6me 8'rguments" '~y this 'hlC!'tla$e mould not take 
place now. At page 4 of the El:planatory Memorandum is given thA 
percentage of net:va8iQ .l\eioeipt tQ a ~l. at 8 A. Ol ~~~ 1~~' s 
and·for Indian Railway •. Ol'B~ railways.it .i. ... 3·78, ~  snq !!pOIl,. 
that is, all of th/tm.re letlS than four per cent. III ~.t  ~ t t yea!:" for 
lodi&lil" railwllyshe expects 4'2 and ,I ~  it..is not. ~~ ' bl  8 ~  

the gealtnJ. oonditiona of the CQWltt:Y. to ~ t4is ~t ~ ,4'2 tp 4·8 by 
increasing the rat" and fares. At page 14 of, the Chief Commissioner's. 
speech it is ,6o.id that: 

"The net revenue for commercial lines only give. a net  return of 5·2 per t.~ 
~  (lQIDparel veQ' hvourabl,. with the ... ulta of railway. workit;la in nt.her CO ~ 
tries pf the' world." 

: ThiIJ ~ s VfYr'!l nice if there had been no increase in the rates and fares, 
but with the artificial' rise of ,121 ,.er cent, I, think the, increase is not-
v ~ desirable. 

~ 'My second argument is about ,the working or operating ratio. I have-
got before me the working or operating rati08 of the railways in difterent 
countries of the world, and· I find that the working ratio in India is the-
seoond lowest from the bottom, Japan only coming next. I shall just 
give the fi81lres. In Germany the working ratio is 00·0-1 haye taken the-
figures for 1937-88 which are the latest figures available-on the Belgian 
railways it is 98.7, in the CBse of Swiss railways it is. 66·40, in thfl CA.SP 
of the National Canadian Railways it is 91·12 and in the caBC of Indian 
railways It is given as 66·25. But, at this 8tage, I may mention one-
point, which is rather an important point. India has got two working 
ratios, one with de-preciation and the other without depreciation which is 
reaDy contrary to the practice of ot.her countries, and both of them are to 
my mind fictitious. We should follow the example of other countries and 
have only one ratio. I have taken paina tQ find out a fQrmulaby means 
of which t ~ true working ratio can be calClilated. According to 'which I 
hav.e calculated the tru.e working ratio of the last 16 years. The true 
working ratio for India is only 59·2 per cent. Now, what is the object of 
finding the operating or working ratio? It is to test the efficiency of the 
working of the institution. The workiqg ratio of 66 is sUJ?posed to be the 
correct ratio. If you lower it it means ycru &re econOmlsing-at the-.-ex-
pense of the staff. If you raise it it means ineffiCiency. Therefore, we-
ought to aim at a working ratio of 66 per cent. and by raising the rates 
and fares you further reduoe the working ratio by gt points and I think Q 
diminution of the working ratio at the ,present moment is not ve" desir-
able. You rob users of Railways and you rob your own staff. • 

My third point is that any tax which you levy should be economiC' 
and justifiable and the entire amount imposed by taxes should be realised. 
If you levy a tax of two orores and the tax is not realised, then it· is ,not 
an economic tax. It means that the law of diminishing retm;na has set' in 
or in ,Railway phraseology 'you are charging what traffic cannot bear'. 
If my friend &a8 increased the rates by 121 per cent., then he ought to 
'S~t 121 per cent. ne, revenue increase, but we find that he is getting only 
'~ ,and if we allow the normal expanBi9D in the current yeard.ue to war 
oonditioJ;lB, the increase will not be more than four ,per cent. By levying 
a tax of 121 per cent. you Bfe getting only four' per cent. , 
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'My fourth point is that by this method, you increase what they call 
the 'station to' station' rates and also the 'scheduled rates'. Ther,efore, 
the result will be that most of these 'class rattls' will he changed into 
'station to station'. and 'scheduled' rates which will give rise to favour-
illism. 

Now I tried to find out what are the real arguments behind this and I 
could ~t find any reason at all. Then Hatif came to my rescue, while I 
,WAS .sleeping he whispered into my ears and gave ~ the procedure .adopted 
'in tbis 'C8se. This is what he said. Mr. X gave a dmner party at hiS house 
to which he invited some friends,-Alpha, Beta and Gamma. They were 
all talking after a good drink. One of the guests said the Commerce 
Member is coming 'Up with this 12i per cent. increase in prices and pro-
bably the Finance Member will alRo increase the income-tax by 12i per 
'Cent. and why should we not share in the loot? Mr. X jumped upon the 
suggestion and it resulted in the speech of my Honou!"able friend. This 
proposal n88 come up without any previous dL<lcussion of any kind. 
Now, Sir, I,come to the next point. That is the appropriation to the 

tdepreciation fund. My friend, Mr. Aikman, referred to this moratorium 
but, at the same time, we cannot get over the Convention of 1924 which 
I think the Government are bound to observe. I shall deal with two 
,clauses of this Convention. Clause 3 of this Convention says that: 

"'Any 8urplus remaining after t,his payment to general revenue! shall he trana-
le-rrea to a railway reserve; provided that if the amount available for tranafer to 
'the rail wily reserve eXCep.d8 in any year three ~ of rupees I)nly 'wo-thlrda of 
the excess over three crores shall be transferred to the railway reserve and the remaiu-
jng one·third shall accrue to general revenues," 

,Clause 2 clearly say,> this: 

''subLect to the condit,lon th"t, if in any year railway revenues are insuffir.iflnt 
'to ,provide 'the percentage of one per cent on the capital at charge snrplus profit. 
in the next or suhsequent years will not be deemed to have accrued for purpole8 of 
.division until such deficieney has been made good." 

That clearly showR that unless you fulfil your obligations to general 
revenues the surplus profit has not accrued and, therefore,' it cannot be 
deposited in the regerve fund. This clearly'shows that you ha!e to pay 
bAck the arrears o'f revenue before the surplus has accrued or before it 
CAn be depollited in the reserve fund. Therefore, so long 8S the Honour-
tible Member wishes to honour the Convention of 1924 it is constitutionally 
wrong to put any amount in the reserve fund. He ought to have paid 
'2·98 crores to the general revenues and relieved us -from further taxes' 
'and, after the obligations to the general revenues have been met, then and 
~  ~l  the &m.ount ~ l  be .debited to the re,serve fund and I request 
111m either to modIfy thiS ResolutIon of 1924 bv bnnging in another Resolu-
iion, or repeal it altogether. In the absence of repeal or amendment the 
Resolution of 1924 should be followed; hut don't tear it off as some of the 
'1:uropean countries are tearing off the political treaties . 

. Then, Sir, I have been ,pressing year. af.ter yen!' this prRctioe of settjng 
'aslCle a very laxge amount l t~  l~tl  fund is &gainst the prllCtice 
"Of any other countr;y and I thmk thiS thmg has been devised in order to 
.~ at ~  general revenue., The present system of 'building up areseI've of 

~t  aD,lount, under the name of.depreoiation fund. is unfair to the 
~8 ay s  to tbe ran way administration and railway employees. It is 

• 
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unfair to the taxpayers for this renon. Aecording to l~~ s ,2 and 30£' 
the Convention  which T have read out. surplus can ,be crt;cilted to '8va ~. 
after dischar5ing the obligations of railways to general re'Venues. 11;18 
unfair to the railway administration and the employees as ~  the ~al~ 
a~ of depreciation. we show an artificia.l deficit. The o}>e:'ut,mg ratio 18 
increaaed. which is a slur on the administration and reRults in retrench-
ment and cut in salaries. I shall just read to the House an extract from 
the speech which I made in this House two years ago B~  I shall go on 
pre88ing this point Wltil the grievance is redressed. :t SBld: 

"Money spent in renewals 'and repairll i. divided into ,three parte. One part, ia 
debited to the account of deprf'Mlltion. nne 'part undor tho account of tb. ~  
-expeD8e1 and one pal·t :s called cs.pitaJ ' t~~  and is met, by fresh ~  . 
.Nnw. to allocate the pOTtion of t· .... -8e thrN' dlvl8lons, we reqUITe three hIghly pall\ 
accountants 'which the R."lilWBV l\oATd Drnvldes for this work. May I ask whether 
Inch a bill: amount ill kt'pt in the Depreciation Fund auywh.ere outside India. If 
the Railway Board do not d .. ~ t four crores in thi. way, they will be able to pay.' 
four crores to the general rpVenup.R in payment of t hp.ir l ~ t s.  

Mr. Prealdant (The Honourable Sir Abdur Rahim): The Honourable-
Member has only two minutes morf'. 

Dr. Sir Ziauddin Ahmad: An I ,trill say is that this is againRt, the 
practice of e\"ery other country. T have got before me the "mount spent 
in renewals and replacements from the year 1924-25 and I find that the 
average is only Sl crores. It is the amount actually spent on renewals; 
then why not take only Rs. 8t craTes for l8 t~ nnd ~ ll s and 
12 N keep the halance to meet the other obligations. The next point 

005. I would like to tal<e up is the report of the Hailwuy Advis.)ry 
Committee. As regards the Railway Advisory Committee, the Retrench-
ment Committee of 1931 definitely recommended that it should be an 
ad hoc committee, and then it pointed out that in five years the com-
mittee had tried twenty-three cases, that is. less than five each year, and 
the amount which t ~' spent was about one and a half lakh8, and there-
fore the Retrenchment Committee recommended that it ought to be 6n' 
ad hoc committee. The Wedgwood Committee a!so recommended that 
the Government of India should look into the matter. Now. the Railway 
Board supported this Committee in a memorandum on two grounds, which· 
I reviewed. The first point is this. It stated that there are certain com-
mittees like the inter-State commeree Commissions in America, and the 
railway and canal traffic committees which are reRlly of a pennanent 
nature, hut I think there are a. good many people who understand the con-
stitution and functions of both these bodie8. The Memorandum forgot to· 
say that the obj<'ct.s nnd functions of the Advisory Committees on Railways 
and of the inter-State commerce Commililsions alluded to are entirely 
different. There is no analogy. ' 

Mr. Prelident (The Honourable Sir Abdur Rahim): 'rhe Honourable, 
Member's time is exhausted. 

¥r .•••. loaAl (Nominated Non-Official): Mr. President. during the: 
short'time at my disposal I propose to . ~t rnyself by making a few' 
observations on the policy which the Government' ,of India are follow-inlt 
in,tbeir railway $fiministration. Sir, it gives me. great l ~st  to 'And' 
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that. an old friend of mine is at present in charge of railway a at a~ . 
It would have given me similar pleasure or even greater pleasure 1f I 
oould agree with him in the policy which the Government of India are 
following ondii!erent matters connected with the railway administration. 

I shall first deal with the policy of the Government of India in respect 
of labour matters. I must admit that the Honourable Member for Railway. 
has shown his interest in this subject by devoting a little larger apace 
in his speech to explain his policy than some of bis predecessors had 
done. There Bre also indications that the Honourable Member means to 
make some progress in treating the employees of the Indian Railways 
better, but I feel that the policy which he is following or the Government 
of India are following under his advice is not bold and ad.equate. 
Secondlv, Sir, I also find that the Honourable Member is a victim of • 
l s ~ created by frequent critics of the demand of the railway employe_ 
for hettering their conditions of life and work. All Honourahle'Members. 
know that prices in India have gone up on account of war conditions. 

Sir Abdul Balim t'~l'  a ~1l cum Mymcmingh: Muhammadan 
Rural) : They have gone down. 

, Mr. N. M. Joshi: They Are still up. Sir, the prices are up, they 
have not yet gone down to the normal. 

Sir Abdul J[aUm Ghuznavi: They are going down. 

Kr. N. )[. Joshi: Sir, when my Honourable friend to my right speaks, 
he will deal with the suhject as to how the prires have gone down. The 
prices have gone up and the Honourable Member for Railways does not 
deny that fact. Ordinarily, everybody would expert that under these 
circumstances the Government of India would a~  to an increase of 
wages of the railway employees. Unfortunately, the Honourable Member 
does not give any hope of the wag-es of the railway employees being brought 
up to such a level as to adjust itself with the price level. Sir, in denying 
this justice to the railway employees the Honourable Member gives some-
arguments which, in my judgment, are not fair and I feel he has not 
given sufficient attention to this matter. The Honourable Member first 
states thnt the wages of railway employees are more or less rigia; theT 
were not reduced when the prices hRd gone down. There is no doubt 
that the wages of some classes of railway employees were not reduced 
when the ~ R had gone down. But, it is equally true, and the 
Honourable Member will admit that lower scales of pay were introduced 
on Indian Railwflvs for new entrants and at least to the extent to which 
the wag-as and salaries of the new entrants are concerned, even the argu-
ment, that t,he Wa!!PR Are rigid does not hold iood. Even as regardR the, 
old railway employees whose wages were not reduced when the prices Dad 
gone down, the real thing t,o he considered is whether the old rates of 
pay were just and fair. If the old rates of pav were not just and fairp.nd 
wpre not enoll/lh to proville .railwav e;nnlOYP6s wif,h !\ comfortable Iivin!!. 
then there is every ~  for increasing the ~a~ s when the prices of 
articles ha,ve /lone .up". It, all depends upon whether the original rates of 
My l~ t Rnd fair. If thev. were. ~~. fUIi\t. :9p4 fair, then what the" 
Governtnent of India can do, when the prICes have gone up, is at least' 

~ wi 
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t9 b ~ the wages up to the Itlvel of the rise of prices. I would,there. 
lore, suggest to the l:Ionourable Member that he should make 8 proper 
inquiry whether the wages of railway employees in India, are suffioient to 
gift them a, comfortable life. Once we establish that faot, then it would 
b. posaible for the Honourable Member to say that he would make the 
W"agflll and salaries rigid and that he will increase them as the financial 
c;ircumstances and opportunities permit but that he will not allow ordinary 
rises in prices or decreases in prices to affect wages an4 salaries. 

Bir, the Honourable Member gives another argument that if the condi-
tions of life and work of the railway employees are improved beyond 
what they ,are today, the burden will fail upon the masses and I feel 
\bat he is right that the burden generally falls in India upon the masses. 
But, iri the first place, if the Government require money for improving 
the conditiollfl of railway employees, it is not necessary that that burden 
should fall upon the masses of ptlopl& in this country if they would follow 
right taxation poiicy. But the Government of India follows a wrong 
taxation policy and throw the burden of the additional money required 
upon the masses instead of throwing the burden upon those who have 
"broad shoulders and who are better Ilble to bellr the burden. If the Gov-
ernment of India follow a proper taxation policy, that burden need not 
iall upon the masses of people in this country. Moreover the Honourable 
Member, when he talks about the primary producers, ~y at 8 s with 
them for not Illn"ing equa\1:\" benefited b~' nil adequate rise in prices, 
I think he has not given full thought as to who benefits by the rise in 
prices of grains and the primary products. You know, Sir, that in India 
'the large mass of primar'y producers are first, people who own very small 
pieces of land and who by cultivating a small piece of land do not get 
'sufficient means of livelihood for the whole year. It is an admitted facs 
that an Indian agri("ulturist can manage to live only for four or five 
months by hill agricultural produce and the ordinary agriculturist has not 
lI.urplus to sell. Seeondly, the large mOS8 of the tenantry in this country 
wbo form another large mass of primary producers does not get sufficient' 
to eat for the whole year. They get Bome stock of grain but that is not 
en,ough for the whole year and they too have hardly anything to sell to 
. the public in order that they should get the benefit of the rise in prices. 
'Similarly; the agricultural wage-eR.rner not only does not get any benefit 
in the rise of prices of food grains but he actually loses. I, therefore, 
'feel that the Honourable Member is thoroughly mistaken if he feels that 
the large masses of people in this country get the benefit ol the rise in 
prices. There are classes of people who do get the benefit of the rise 
'in prices. The first in that C\/l.S8 is the class of landlords, people who 
possess la ~  pieces of land and who have R'Ot grains to sell after keeping 
grains for themselves. In the first place, it is that class of people who 
benefits by the rise in .prices. The second class of people who benefit 
'by the rise in prices is the l ~ l  engaged in commerce 
and tl'8de in this country. But the Honourable Member for the Railways 
"is utterly mistaken if he feels that the rise ~ s of the primary pro-
ciucts, especially rise in Drices of grains, will, benefit the vast masses of 
people in tb~ ,country. If, therefore, the conditions of-the railway em. 
-ployeE\s Are improved and if the. burdenfaUs ~ the mute. of people in 
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this . country, it:s due' to the wrong taxation policy which is followed 
by. the Government of India, and if there are any people who will gain 
by the rise in prices, it is the landlords and the middlemen. Therefore, 
it is wrong to state that if the conditions of the railway employees are 
improved, the burden of improvement must necessarily fall upon the-
masses of people in this country. I shall be the last man to ask this· 
House to do anything, even to better the condition of the railway em· 
ployees, at the cost of the masses of people in this country who are 
poorer than even the industrial workers. The Government of India are 
following a wrong taxation policy and that is at the root of the unfairness 
or injuBtice done to the masses of people in this country. 
The Honourable Member in charge of Railways has proposed certain; 

improvements in the conditions of the railway employees. For the last 
two or three years I have been pressing the Government of India to,. 
undertake one very essential reform and to remove one of the greatest . 
injustice in their' railway administration, by providing provident fund for 
the low paid railway employees. I am glad that the Honourable Member 
for Railways admits now that the;Teform is necessary and I am also glad 
that he is willing t.o undertake that reform to some extent. He does not 
state clearly what he is going to do but he states that he has provided a 
sum of money-I think 12 lakhs-to be spent on certain improvements 
in the eonditions of life and work of the railway employees. What money 
he proposes to giv(' to the institution of a provident fund for the low paid 
railway emplo.\'ees. he doE'S not state. He onlv sava t.hat the total 
amount of mom'v required for this purpose is 72 lakhR.· Alt ~  the Gov-
ernment of Inelin. in my judgment, could spare 72 lnkhs, even out of this 
budget, for instituting a provident fund for the lower paid employees, 
still I must thank the Honourable Member for Railways for introducing 
the system of provident fund for the lower emplovees even by instalment .. 
or by stages. •. 

Then, Sir. the Honourable Member also proposes to spend som& 
amount of money in order to apply the Hours of Employment Act to cer-
tain Railways to which the Act was not applied so far.  I must also-
congratulate'the Honourable Member for having done this reform. Thi .. 
reform was long delayed and it was a blot on the Government of India 
that they should have ratified a Convention and delayed taking action Olr 
that Convention for so many years. Well, Sir. the Government of India 
propose to devote 12 lakhs for introducing certain reforms in the life and 
'Work of the railway emplovees. The Government of India state that they 
propose to consult the All-India' Uailwaymen's Federation as to how t;o. 
spend the 12th lnkhs. I think the Government of India seem to 'have 
adopted a verv clever v ~ in making the different sections of the railway 
employees ~ t amongst themselves. Well, Sir. the railwav employee .. 
want 'a very large amount of money. The Government of India propose 
to set Rnart only 12 lnkhs and then they propose to ronsult the Railway-
men'R Federation and RBk them whether they would like t·o have the-
'Provident, fl1nd concession flrst or whether thev would likete have the 
Hours of Work reform first or wheth81' they would like to have some WBr 
bonus. 

r. fte .ODourable air ADmw OIoW: Perhaps I might just make an 
exvlanRtion. This 12 lnkhs hilS nnthing to do with the Hours of Work. 
There ill G, separat.e provilJiol' for thAt. , 
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, lIr. If. ][. lGllll: I am very sorry for that aUght mistake. The xnistake 
is alight because even if we omit the Hours of Work reform the reforms 
which the Government' of India propose to effect out of 12 lakhs are large 
and many and there is QO doubt in my mind that it will not be easy 
for the All-India Hailwaywen's :E'ederation to decide whether the provident 
fund should come first or whether the war allowances should CODle firat. 

I(r.President (The a~  Sir Abdur Rahim): The Honourable 
Member has two minutetl more. 

JIr. If .•• loab1: I shall not detain the House 'Jonger than two 
minutes, 1 submit it was not right on the part of the lionourable Mem-
,ber to place t ~t burden upon the all-India .Hailwaymen·s .!!'ederatioll. 
What the Honourable Member could have done is to set apart a larger 
8um of money. If the Honourable Member will examine some of the 
1inancial reforms which he proposes to make he will find that if he had 
delayed these refonns he could have found enough money for the provident 
£und and for other reforms. For instance, the Honourable Member pro-
poses to set apart a large reserve fund. I am not again !It reserve fund 
being built up. It is a sort of equalisation of dividend and wages fund. 
It is necessary, but in judging these matters we have to see which reform 
is very urgent. I feel that the removal of st ~ of the provident' fund 
and the question of giving war bonl,lS to the railway employees must cer-
tainly get priority in this claim. Reserve fund Illay be necessary, but 
it is not 8S necessary or 8S urgent a reform as those which I have stated. 
I would, therefore, suggest to the Honourable Member that he should 
not take up matters which are not urgent such as reserve fund Rnd thus 
delay reforms. Moreover, the Honourable Member knows very weH that 
be cannot spend the deprecintion fund which he is accumulating. On the 
other hand you also know that the depreciation fund is so large thBt there 
are raids on the same. If the Government of India cannot spend the 
amount which they have set apart for the depreciation fund, how can 
anyone prevent raids? If the Government of India go on hoarding 
money, which they know they cannot spend, these raids on the fund 
cannot be avoided. But if. the Government spend money on labour 
welfare instead of arcumulating ssa l~' n Inr!!e depreciation funo, 
there will he no fear of raids. There are mnnv similar things in the 
financial policy of the Government of India which"I can point out. If the 
Government of India would delay these reforms-I nm prepared to admit 
that they are reforms-the Government of Inoiawill have enough money 
to improve the conditions of life and working of the railway employees. I 
bope t?e Honournble Member for :Railways who in my view bas no doubt 
11. genume sympathy for the working claStics will follow a bold policv and 
not follow a policy of going very slow, so slow that there will be no 
:appreciation for the reforms which he may make . 

. Dr. P. N. Banerjea (Calcutta Suburbs: Non·Muhammadan Urban): 
1:l1r, the speerh of the Honourable Member for Railways is a reminder that 
we are Jiving in an age of inconsistencies. Tne Railway Member is in-
<lOlUIistent with himself, and the arguments advanced by him and by Sir 
Guthrie Rm,sell Rre B bundle of inconsistencies. The HonourBble' Sir 
AndrewClow, so far as I know, is a good man, but the first budget pre-
MDted by him is a very bad one. Ii, is.'so bad that :ithalalready evoked 
pw>tests from every part of the country. .  , 
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.AD BoDourable .ember: No fault of his. 

Dr. P. 11'. BanerJta: I will examine whether it is his fault or the 
!ault of the Government of India. It is not probably his fault, but he 
voices the Government of India's views. 

This budget seeks to increase the burden of individuals as well as the 
(lOmmunity as a whole. The increase in railw\l-y rates will very adversely 
affect all travellers on railways and as railway travelling has become now-
a-days a matter of real necessity, this increase in rates will he keenly 
felt by all ('.lasses of people. It may be said that exemption has been 
made in the case of third-class passengers travelling distances of 50 miles 
nnd less. But that concession has not been made in a spirit of generosity. 
"Whenever the Government in this country wish to tax people; they trot 
out high principles. The other day the Honourable the Finance Member, 
while s a ~ on the Excess Profits Duty Bill, said. that his Bill was 
bAsed on social justice. Now, mv Honourable friend, Sir Andrew Clow. 
"Beeks to mskf' out thnt the increase in fares is coupled with a concession 
in favour of the poorer classes. But that is not so. He merely wants to 
sofeg'uard the interests of the railways as against bUll traffic. But whether 
he will succeed or not is douhtful. The Honourable the Railway Member 
also ('.xempts Bgrieuttnral product.s like food. fodder, a.nd so forth. But 
this also is not being' o.one in the interest of the agriculturists who are 
poor. but this is in thf' int,erest perhaps of Britain and France which 
Tequ'ire raw materials of this country. 

My own view is that this increase in rates and freights will very 
:adversely affect the industry of the country. For nearly one decade Indian 

~t 'y pussed through a period of unpreeedented depression and it-has 
been only during the last two or three years that it has been recovering 
.slowly lUld gradually. Now, to put sueh a huge burden on industry is 
extremely undesirable. The Honourable Sir Guthrie Hussell, speaking 
in the other House, said that the burden on industry would be very small. 
He said: 

"The enhancement in most cases is insignificant, IlspeciaUy when compared -with 
the increase that has already occul'red in the price of nearly every commodity." 

The words .. nearly every commodity". were in the original draft andl 
they have now been changed into "some .important commodities". How.-· 
ever, what is the argument? The argument 'is this: the prices of com-
modities have already increased and if we increase the ~ to'. .~  

extent, no harm will. be done. I hope the Government know the old 
proverb, "the last straw breaks the camel's back"; for a Government to 
trot out such arguments is the height of absurdity •.. That, indJ.tstry in 
Indin will be adversely affected to a great extent is' clear from' the 
opinions we hnve received from various Chambers of Commerce and 
industrialists. Sir, I hold.in my hand a telegram from the ~s t of 
the Bengal Industries Association which runs thus: 

"The' ~  eTlhancement of ra:Iway freilfhts will seriously jeopardise thll 
position of irldulltries. In far-I> of fair profits of ra.i1ways thia year, such a ~ 

ment is most unjustifiable. Manufacturers will hav,e to pay illcreased ra.tea twice in. 
transporting raw ml\teriala and ~  goods." 

Then, Sir, there is thequ8stion of' what will happen to those who 
made contrscts when the railway rates were not enhanced. What will 
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happen to those contracts when the rates are enhanced. It is urged in 
this telegram: 

"If Government are not prepal'l\d to rec,onaider the queat.ion provlllOn . ~  a" 
leut be made tor granting proportiouate .llcrea8ed }lI"iCIJ8 to manufacturen in cal. 
ef Government contracts 'and the right of caucellatiou ill C&8e of private contract •. " 

This is quite a just and fair demand, but I do Dot think it will be. 
complied with. It is clear, therefore, that the proposed addition in rates 
and fares will impose a heavy burden on industry, ami as an eoonomiat. 
I feel it my duty to record my emphatic protest against -the proposal. 

Now, Sir, whllt is the justification for this increase? The justification 
i!J"given on page 9 of the Honourable Member's speech: 

"If railw,!-YB fail to take advantage of times when the demand for their serville..-
iI brisk" the inevitable \'eIIult is that when the demand falls off, they will be unable 
to meet t ~  abligations t.o the taxpayer. Thllt is precisely what happened in the 
yean' following 1920, the imJlOTtant Il(lOsequence heiult thnt itI 1931·33. when th. 
DIMI.d .o.f the ta~ ay  was Itreaten, the railways were qu,te unable to' fulfil thRir 
bl~ atltlOs to hlDl and had inclef!d. at a tim!' of dpprP1'sion in industry, to enhancl'> 
tllf\Ir rat6s.' , 

So it comes to this, thut the rates and freights must be as ~ 

be it a perioo of depression or be it n pe·riod of recovery. My Honour-
able friend seekl'! to justify it on the ground that, in future, when depres. 
sion comes it will not be necessarv to enhance the rates. But the future 
Railway Member,-I do not t ~  unother depreHHion will come in the 
time of Sir Andrew Clow,-will be able to find out another plea for 
enhancing the rates. once more. So the attitude of the Government of 
India is. .. Heads. I win; tails, you lose". In any case thev must have 
their demand. . 

If Government had been really sincere In safeguarding the interests 
of the taxpayers the.Y would have waited for a further recovery in the 
industrial and commercial position of the eountry. In the normal oou1'8& 
of time the.Y would have been able to contribute to the general revenues 
of the country to the fullest extent and to lay by a considerable sum 
year by year for the Reserve Fund. I may in this connection point out 
that Government would not have had to wait long. In 1988·89 the 
wrplus was 187 lakhs; in 1~ .  it is 861 lakhs. 

'!'be JIoDOar&ble Sir .Andrew Olow: No, that is the estimated figure 
and that includes, of course, part of the enhnnced rates. 

Dr. P. 5. Bnerjea: Yes, to the extent of 30 lakhs. I will deduct-
that and say that in 1989·40 the surplus will be 881 lakhs, and that 
includes seven months of war activity. If we take twelve months of war 
activity what will happen? There is no reason to suppose that the war 
will come to an end soon; it is very likely that it will continue during the 
whole of the ensuing year. Therefore, we mfty, on a modest calculation 
and in the proportion that has been taken by the HonoUl'ab'e Member, 
estimate SOO Iakhe' a8 the increase in the coming year,--so that we wilY 
have something like a surplus of about 681 lakhs. And, when we have 
~ at' lIurplus, we shall be able to pay the contribution to' the general 
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revenues to the fullest extent, namely, about 41 erores, and will be able 
to set aside for the Reserve Fund a sum which will be slightly below 
two crores of rupees. This will be the correct estimate. "I am afraid the 
estimate .made by the Honourable the Communications Member is an 
underestimate. I do not wish to ascribe any motives, but I must em-
phasise the fact that his estimate is an underestimate. 

This brings me to the method of replenishing the Reserve Fund and 
making a contribution to the general revenues of the country. Sir, I am 
not in favour of altering the Convention whiah waR anived at. in 1924. 
The railways should be able to make a regular contribution to the general 
revenues of the country and they ought also to be able to create a sub-
stantial Reserve Fund. But what is the best way of replenishing the 
Reserve Fund? It is not by means of fresh taxation" but by taking ad-
vantage of renewed commercial and industrial activity. In the nermal' 
course the Government will be able to replenish the Reserve Fund and put· 
it in a sound position. The Honourable Member !'IBys in the concluding 
paragraph of his speech: 

"Nu great business should be obliged to live a hand-to-mouth existence and 
the only sound polky is to endeavour dur:ng the good years to put something aside 
for the bad ones." 

I entirely agree, but how should you put aside something in good 
years for the baa ODes? Not by meaDS of fresh taxation but by econo-
mising your resources. That is the proper way to deal with the finances 
of a country. If the finances of the railways are in a bad condition,. 
what are t.he reasons? The main reason is that the administrative charges 
as well IlS the c;lPital expenses are very high in the Railway a t t~ 

A few years ago, huge palatial buildings were built for the Cawnpore and 
Lucknow railway stations, which surely could have been avoided. Then," 
Sir, in ordinary revenue expenditure also there is a great deal of waste, 
and although we often hear of a watchful eye being kept in expenditure· 
that has in reality never been done. Expenditure can be reduced in va ~ 

directions and, particularly, in respect of the top-heavy administration. 
The higher sen-ices are very highly paid,-I may say too ~ ly paid,-
and the number of officers in these higher ranks is far too large. Economy 
can be obtained by reducing the number of posts and by replacing non-
Indian$ by Indians. 

Kr. 'Prell.d.eDt (The Honourable Sir Abdur Rahim): The Honourableo-
Mr.mlJer has two minutes more. 

Dr. P. B. B&nerJea: I will finish in two minutes. During the last-
fifteen years there has been some advance towards the Indianisation of 
the higher 'grades of services in the Railway Department, but this policy-
has not gone far enough. Even at the present moment nearly one-half" 
of the gazetted services are manned by non-Indians. In spite of the' 
protests of this Assembly and the public, this has gone on, and the timet 
has come when this policy should be changed. What the countJ'IV de-
mands is complete Indianisation of the railway services at an early date. 

There is one aood feature in the budget and that is the decision with 
rpQ'ard to thE' hllHdin" of locomotivE'S for the b .'a ~  Jines. Tf it hlld 
stood .by itself t ~ Honourable the Railway Member would have b~  
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Booded with congratulations. As it is, t.aken with the taxation proposals 
the meed of praise is not 80 great .. Personally, I thank the Honourable 
Member for this decision. 

Before concluding I should like to say that the new taxation proposals 
'Will oreate a good deal of dilCOntent, and as there is already considerable 
unrest in the country, it is not .desirable to add to it. I would, therefore, 
ask the Government to pause and seriously consider th6\ likely effect of 
their proposals and then finally deoide. 

Uellt..-OolODel Sir llenry Gidney (Nominated Non-Official): Sir, I 
desire wholeheartedly to associate myself with previous speakers who 
offered their sincere congratulations to the Communications Membe!,' on 
his s.peech. Sir, I have been 8 Member of thiR Honouruble House since 
its inoeption and I have listened to a good many railway speeches, but 
loan assure the Honourable Member that I have not yet listened to a 
:speeoh so lucid, so dignified, so sympathetic and so full of the human 
touch, particularly towards the railway employees. This is the boquet 
·which I desire to present to the Honourable the Communications Mem-
ber, but I wish this boquet consisted of roses only. There are,  however, 
a few thorns in it and if I do pointedly refer to these thorns I hope 
-they will prick the Honourable Member badly and that he will accept 
t1).em as constructive criticism, not in the position of a capitalist, as is 
)he leader of my group, but as coming from one who is closely associated 
wit,h labour for many  many years and wQo knows the burdens under 
which they are, today, groaning. 

If I were to sum up this budget, I should call it an effort on the part 
of the Honourable the Communications Member and of the Uovermnent 
of "making hay while the sun shines". The Honourable Member admits 
that· the surplus he has presented to this House is due entirely to war 
.conditions and that the war will continue for some time: and, yet, he 
fincls it llecessary to increase rates of freiglts and fares for passengers. 
It was only the other day that this House dealt with and:.1l.  now consi-
.dering the Excess Profits Tax Bill, meant to deal with I"those business 
.concerns which made large profits out of the war. But, strange to relate 
here· we have the largest business concern in India,-the railway 00-
Tninistrntion,-tnking advantage, if I mny U86 that word reservedly, of . 
a war situation, not with a desire to balance the budget, not with the 
.desire to relieve the public, not with the desire to assist the poor· labourer 
or the underpaid Railwav employees but l1 a l~' with a desire .to 
increase the revenues of the railways and to augment the reserve fund 
aDd to make more profits. With all respect to the Communications 
Member I feel this is not an opportune moment to have embarked on 
this . policy., The Honourable Member admits t ~t the passenger traffic 
:is going down even now. 

Sir, I am no expert in rates and fares and I have no desire to vie with 
<experts who ~v  advised him, or to ('dviee the Honourable Member, 
hut, it does strike me D.R being an extraordinary piece : of l ~  when 
l .~  t ~ s going down, thAt v l' . ll ~t shQuld ~ a8  the fares 
of those passengers. It is a wel1-known economic axiom· that salaries 



THB RAILWAY BUDGBT--GBNBRAL DISCUSSION 

:and wages seldom rise in proportion to price levels.· I submit, with all 
respect, that this increase will adYerseJy affect traffic during the war 
-owing to the increase in the prices of commodities. The Government of 
India admits that the railways have been making a good profit, indeed an 
enviable lJrofit as compared with other foreign railways-dividends of 3'6 
to now over 4 per cent. Furthermore he knows that we have the war 
fillip to increase these profits and, so, I would ask him to be content 
with that. Why does he desire to increase the freight and passenger 
rates? To use his own words, it is to satisfy or to correct "the 
melancholy state of the reserve fund", which he said stands today at 
the insignificant amount of 48 lakhs. Surely, this condition has not been 
realised only today. It has existed for years. But it seems to me the 
Government has waited for the opportunity of the present war to bebter 
their railway finances by contributing towards the reserve fund 81' crores 
and more, or 700 per cent. more. The Chief Commissioner for Railways 
in another place alleged that the contemplated increase was insignificant 
when compared with the ~ as  prices of commodities. Viewed from 
l1ny angle of vision. ] opine a statement like that is not creditable to, 
any government servant. If Government is prepared to increase rates and 
fares during prosperous years, all I can Bay is that it is a piece of 
1Ianguinary profiteering. I do not wish it to be understood that I am 
against (my freights or rates increase. These are necessary at times. I 
am merely voicing my objection to the spirit wftich I feel pervaded the 
Honourable Member's speech in t v ~ to retrieve the railway financial 
position-in other words. os J said before. of "making hav while the sun 
·shines". I shall not repeat what the Honourable t.he Deputy President 
said in ~ speech with reference to the Transport Minister in the House 
'Of Commons in t.Aking over the control of the British railways-he said 
"Government would not increase railway fares and if it did it would have 
to justify it to the HOll!'1e. I should like the Honourable Member to take 
11 lpnf (mt of thnt hook nnd apply it to his desire to increase passenR'er 
rates. I submit. Sir, with all respeet. that this imposition of taxation 
is in spirit contrBry to t,he  objel"'t of the Rxcess Pronts Tax Bill which 
Government has int.rorlucerl into this House, and J am. sorel:v tempted to 
1\dd that thiH Honourahle House should seriously consider why the Excess 
ProfltR 'I'RX Rill shoulr1 not· be Applied t,o the surplus earnings of the 
R ~' Department which has bpen mnde as wnr profits. I am glad to 
know, howpvpr. thnt foodstuffs, grains and fodder are to be extlmpted. 
As t,o the exemption of the fiO-mile radius from the increased fare for 
passenger trnffic. r do not think there is much in it. Indeed I would call 
"it nn ntt,pmrt to "throw n sprat to catch a mackerel". It is an effort 
to show the Honourable Member's concern for workmen who make sJi.ort 
~ ys a~  others. As R att~  of, fRet, r am inclined to look upon 
It AS fl Berlou," at,tempt made to vIe WIth the severe competition Railwavs 
are toda:v experiencing from bus haffic. • 

r am glad, Sir, and I congratulate the Honourable M.ember on the. 
'human touch he has shown. and which has characterised his esreer in 
the Government of India which I have watched from Hs infancv as it ~ 
up to now,-I am glad he has shown a certain .measure of ~  to a 
-demand which has been dinned into the a~s of the Railwav Department 
for years past and to which they have, 80 fnr, turned a deaf ear -I refer 
to the Provident Fund. b abl~ Melcber has . been pleased t<> 
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satisfy not in entirety the demands made by railway employees for this 
relief; he has proposed to fo!low a piecemenl policy, for which small:' 
mercy I thllnk him. I should, however. h"ke to know what he exactly in-
tends to do with the 12 lakhs allotted for this purpose. He said he would 
discuss it with the All-India Railwaymen's Federation. Sir, I have' 
something to say about this Federation which may .l l~ s  certain 
Members in this House. Sir. I stand in this House as one who is very 
much interested in railway matters, because most of my people are so' 
employed, and I say here whatever a~' he the status and organisation of 
that Federation in the eyes of the Railway Member it cannot by any 
stretch of imagInation be said to represent the views of members of my 
community or of the Railways as a whole-nor can itA decisions be sRid 
fully to represent the views of all employees in the Railways. The Ra.il-
waymen's Federation consists of a caucus compoRed almoirl. entirely of (t 
certain community .  .  .  . 

Ill. ]f. II. 108h1: No, no. 

Lieut.-Oolonel Sir Henry GidneJ: My friend, Mr. Joshi, may say "No". 
But I repeat it is a political caucus. That Federation is not rooognised 
by many Unions who look upon it as a political body used by extreme 
politicians to further their ends. The Muslim Associntion is not in it. 
The All-India National Railway Union are not in it. The Anglo·Indian, 
Domiciled European Associntion refuses to join it-and therefore it can-
not be considered as the rep!'ClKntatlv€' voice of all railway men in India .. 
I submit that in all such conferences between the Railway Board and Uail-· 
way Unions, as I pointed to the Honourable the RRilway Member's prede-
cessor, the Honourable Member in charge of Railways should call a confer-
ence of all those communities who are engaged on a l a v~ and so get their 
individual and collective opinion. It is then and then only will he be 
able to get the real voice of the railway employees. Theoretically the 
Honourable Member may be right in saying that the cost of living has 
not gone up, but let me assure him, coming as I do from the capital toWn' 
of Calcutta, that the cost of commodities has certainly gone up, in spite of 
punitive measures adopted by Local Governments, and the staff us a whole 
are finding \t difficult to make both ends meet .  .  .  . 

fte BODOUr&ble Sir A.nckew Olow: I did not sav that the cost of living-
had not gone up. " 

Lieut.-Ooloael Sir Henry Gidney: The Honourable Member said that 
the cost of commodities has gone up but I re,peat the cost oi living has 
gone up. I may be wrong, but I do .say that the cost ot living has certainl.V' 
gone up. I find, Sir, that prices in Calcu,tta have gone up hy leaps and·. 
bounds and the lower paid employee is finding it very difficult to live. S ~ 

I know, from personal experience, how seriously the cost of living has 
. affected the railway employees on the new lowered scales of pay-starvation 
wages. 

The Honourable Member, Sir, has been kind enough again to show 
further twidence of the human touch. and that is the possibility, should 
circmruliamces demand it, of givinjl a 10 per cent. al;lowanoe to those 
~ l y s on daily rates and to inferior servant. who 1 am .~ are very 
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;grateful to him for this promised consideration, and for ~ ~ ~ he. ~ ly 
deserves the thanks of this Honourable House. But I submit It IS lst ~

ly unfair fo!' him to ignore the facts of the situation and to l s~ his eyes to 
the realities whioh faoe him. While I agree that the inferiOr servants 
-deserve an inorease of ,alary, I contend that such relief should be given to 
all employees on rail\\'tlys, because increase in the prices of commo-
dities affects every Olle ill an equal measure In this connection might I 
a&k if GoveOlment is seriously degirous of lowering the cost of expenditure 
of the v ~ t of India, why do tney not cons!der the question of 
lowering or forfeiting for the ~t  of the war the concessions grantad 
to officials, etc., by the Lee Commh!sion and so save for the exchequer 
about one crore of rupees? Why allow the subordinates to suffer? Why 
not accept them as beneficiaries to your surplus, for, it was they who 
1argely helped you make this big profit which enabled you to more than 
balance your Budget? The Honourable Member aJsosays that the a.verage 
remuneration of the staff has risen, but speaking as a Member of the Anglo-
Indian community whom I represent here. may I tell him without fear of 
'Contradiction that there is an average decrease of 25 per cent. and over in 
·t.heir emoluments today as compared with 1929. I !'epeat, the "average" 
increase to which the Honourable Member has referred has risen but this 
is attributable to the increases granted in the salaries of the inferior staff 
during the years subsequent to 1929, when such increase was considered 
'very necessary. This average does not. therefore, present the real position 
"Of the reductions effected in the salaries of categories of staff whom I  . 
l'epresent. I regret that the Honourahle Member's speech suggests that 
lIprvice ~ t s on Railways are better than private employment, as far 
'as emoluments are concerned and, therefore, he assumes that it is un-
necessary to make Ilny improvements. Let me disabuse the Honourable 
'Member's mind. Many firms in Calcutta todav have enhanced the 
wages of their l y ~s  owing to the increase 'in the cost of {'ommo-
dities. ~~ t were not slow in bringing forward the proposal for a 
10 per cent cut during the depression period in 1931, but when todavthe 
Railways . a~  distinctly making a profit, an enormous profit unprece-
dented wlthm the last decade or two, I opine that the Honourable the 
Railway Member should have voluntarily come forward and 'offered an 
increase of wages at least to those ~ are on the new scales of pay. 
~  Honourable ~ b  has admitted that the cost of staff per train 
mile has been falhng for some years and is now no higher than it was in 
1922. Again, Si!', a~ a s~ t8t v  of a small labouring class that has 
,rlayed a ~t part. m t~  Railways I ?annot congratulate him on having 
worked towards thIS object. If anythmg, this is on the contrary suffi-

~t reason for the grant of a special allowance to the staff during the 
penod of the war, at least to those who are on the revised scales of pay 
to enable them to meet the enhanced cost of living. 

The most pleas'ing feature in the Honourable the Railwav Member's 
speech, and which is another instance of his desire to satisfy the demands 
{)f this House, is the prospect of manufacturing locomotives in this 
country. Sir, I believe I was the first in this HOl'l(\tJrRble House to' raise 
this question and every ye.ar .s,ince then the ,House has been imp!'essing 
upon  Government the deslrablht:v of ta ~ the manufacture of loco-
motives in this country, but, in the past. whenever this question W8S 
raised, we have been told that it 'Was an uneconomical problem and that 
the ~a  made by the Indian Railway. for looomotives did not justify 
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the manufacture of locomotives in this country. I am, therefore, glad it 
'has fallen to the lot of the present Honourable Member to promise this 
demand and I hope that undue delay will be avoided °in putting it into, 
effect. ' , • ' 

Sir, I have recently had occasion to examine certain aspects of railway 
administration, and rightly or wrongly, I feel I must give expression, to' 
my findings on the matter. If I am wrong I shall stand Mrrected. If I 
am right, I hope the Honourable Member will pay due'. attention to it. 
Sir, it appears to me that on the State·managed Railways "there haa been 
o large increase in the recru'itment of the number of railway officials as 
well as certain classes of subordinates. while the figures for Company-
managed railwlys have been comparatively lower. I am aware that 
t~ or four of the State·managed railways are perhaps the largest in 
Iffilia. I am also aware that the total mileage of the State-managed' 
railways is certainly more than that of the Company-managed railways. 
This may be one of the reRsons for the increase 'in the number of railway 
officials on the State-managed railways. but in my opinion it is also due' 
to some of these State railways  being uneconomically run, and on which 
it spends quite a lot of money unnecessarily. Another factor is the loss 
incurred on the strategic railways. e.g., the North Western Railway. 
Leaving these considerations aside for the moment, may I instance and' 

o support my complaint by stating that, whereas on the four Stat,e-mRnaged 
Railways between the years 1935 and 1938 the average recruitment of 
subordinates was 4,000 per annum while, on the seven Compnny-managed 
railways, it was just over 2,000 per annum. Referring to officials on, 
State railways during the same period, 60 officials have been appointed 
including the lower gazetted service, whereas on the Company-mana/Zed 
Railways 49 officers were recruited, including the promoted officers. Sir, 
1 submit to the Railway Board that this matter should engage their very 
careful attention, and I further submit it 'is likely that tl:e position is 
one which has been largely due to undue political pressure heing brought 
to bea.r on the administration of the Railways in recent times  and no 
administration can be efficient Iv run on such lines. In fact. it sacrifices 
its "safety first" policy to political consideration and I strongly condemn 
this. 

JIr. Pr88ldent (The Honourable Sir Abdur Rahim):. The Honourable-
Member has two minutes more. 

Lieut.-Oolonel Sir Henry Gidney: I would, therefore, ask the Honour-
able Member in charge not to adopt the policy of cutting his nose to spite, 
his face. I know, many in this House will think that I am condemning 
myself in making this statement, but let me make it clear here and now 
that as far as the Anglo-Indian community is concerned, t,here has been 
no increase in employment in railways. Indeed the employment figures 
of the Anglo-Indian community have gone down considerably, ever since 
the introduction of reservation in 1984. Indeed, Anglo-Indian figures 
have gone down steBdil.v ever since the system of reservation was com-
menced  in 1934. Before that year. Anglo-Indian subordinates ~ 

.11. per cent. and v ~b t since 19M ithQssteadilyreduced till,' today 
It IS below the prescnbed 8 per cen' nnd iii the last Railway returns is 
between 8 and 7 per cent. And so. Bir, I do not plead l~ tb that as 
far as my community,.is ~ .'  i "  ' ,i ,  ' , 
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There are many matters which relate to the disabilities of t'he staff; vi •. ~ 
1 railway passes, direct recruitment into grades, rules regulatiriE 
1'.11. grant of allowances-particularly Sunday allowances, refusal to 

confinn employees with 15 years' t,emporary service, e.g., drivers, the. 
bridge engineering department at Mannlnd, G. r. P. Railway, etc., but I 
would just refer to one or two points before I sit down. It seenie to be the 
habit of the present Government today and of the railways in purticular 
and their agencies and those to whom they delegate' their power, to 
inter,pret the rules that have been issued by the Rn:lway Board in multi-
tudinous wnys, with consequent loss to the employees who have to submit 
to thiR in Rilence. There are rules, for instance, with regard to communal 
recruitment, there are other matters also, where the rules are administer-
ed in one way by one railway and by another railway in another way .. 
in faet in some railways the Divisions interpret rules as they choose to do .. 
In olden times when rules were made they were interpreted in one light 
nnd there was no attempt on behalf of any railway or of the Railway 
Board or anyone else to take advantage or so interpret parts of the 
rule to the henefit of Government and to the financial loss of the 
(,mployee. I would prl'sent this matter for the serious consideration of 
the HonoHrnble Member. I shall refer to the other disabilities when the 
time comes for the demands for grants, but I shall conclude by making 
an appeal to the Honourable Member to be so good as seriously to consi-
der the prnntillg of n ten per cent. war time allowance to the 'subordinate 
staff of all Indinn rnilways, the same as private employers are granting. 
And, Sir, before I resume my seat, may I ask the Government to take a 
lesson from that great speech given by Sir Samuel Hoare which was'. 
broadcllst Im;t night on "MAtters of Moment ". The British Government 
have decided on measures which if applied in India would lead to the-
benefit and contE'ntment of the Railway staff-indeed of India. This is 
what he said: 

"The British Government. have made profiteering illegal and 80 enabled ~ l. 
to ~ fO?d at moderate prices. They have not raised the farea of the pa81e1l;ers. 
The British Government have declared a war on infiation, t.hat i., stopped any 

t l~  rise ;n food and commodity prices, and have held down the prices of 
baSIC articles of food and 80 created an 'iron ration' within everybody's reach and 
home." 

Ilr. President (The Honourable Sir Abdur Rahim): The Honourable. 
Member's time is up. 

Lieut.-Colonel Sir Henry Gidney: Sir. I have done and with those 
remarks I resume my seat. 

Sir Abdul Hal1m Ghuznavi: With the Congressmen not being here 
even to bark, the non-Congressmen's lot is that of one forsaken, and on 
the top of that the Honourable the Finance Member has taken fourteen 
of our Members to the Excess Profits Tax Select Committee. E 'S ~ I 
have just to address an empty House on a most important matter such· 88 
the Railway Budget. I will put down all ,the 'points that I want to dis-
CUS! in b ~  and then I shall deal with eaeb 'point later on separately 
so far as time will permit. My first point is that there has been 9. un-
animous protest from all Indian Chambers bf Commerce sgsinstthe 
inereaBeof freights and fares. They h9.'V'e· pointed out that there is DO 



[22ND FBB. 1940 

[Sir Abdul Halim Ghuznavi.] 
justification whatever for what the HonoUrable the Communioations 
Member has done. On the other hand. the speeoh he delivered here as 
well as the speech delivered by the Honourable the Chief Commissioner 
for Railways in the other House shows that there should be no increase at 
all in either of them. The next ll~ is the question of building locomo-
tives in India. 'fhe third point is the shortagb of wagons; the fourth is 
the Mody Committee; the fifth is the paucity of Muslims in railway 
services and apecially in the officer grades. This 8~  of paucity of 
Muslims in the railway services was mooted by me in 1929. I have 
waited for ten Jears. (Interruption.) I want nothing more and nothing 
less; I want only my just share. I put it to my Honourable friend. Bhai 
Parma Nand, I do not want one decimal more than I am entitled to get. 
The next pOInt that I want to deal with relates to two railways, the East 
~  Railway and the Easte:-n Bengal Railway. Then I shall deal with 
the catering arrangements on the railways. There is a shortage of engines 
in the E. I. Ry., and we are now travelling with B., B. & C. I. engines 
from Howrah to Delhi. The E. I. Ry. has got no engines to bring us 
here or take us back to Caloutta. That is the position. 

Let me take the first point. The Indian Chambers of Commerce are 
'Ullanimous in saying that there is no justification for an increase in rates 
and fares, particularly, increase by a flat rate of 12i per cent. and the 
increase of the surcharge on coal from 12i per oent. to 15 per cent. up 
to 31st October and thereafter to 20 per oent. The increase by a flat rate 
on all commodities is against the fundamental principle of railway rating 
.and would react adversely on the prices of commodities carried over long 
.distances. What is the idea in imposing a flat rate of increase? The 
point is that the gentlemen who are concerned with the railways do not 
want to work. They want to ea!'D their sal'lril's by attending officcs from 
10-30 to 4-30, but they find it 11 little difficult task to ask and ascertain 
from each railway what are the oommodities which can bear this increase 
~ that they may im.pose this burden on those commodities only. But 
no, they would not do it, 8s it requires working, they would spare them-
selves this labour. Therefore, they put on a flat rate from A. to Z. 

)(r ••• S. Aney: An idler's job I 

Sir Abdul BaUm GhUZDavl: It has been the principle on all the railways 
that whenever an increase or decresse is contemplated each particular 
-commodity is taken into account, but I do not know why this was not done 
in this instance. Straightaway a flat rate has been imposed. Now, Sir. I 
will give you an instance as to why they are so idle. They had not even 
two minutes time to spare as it were. Take for instance jute. At its 
present price it can bear a little increase but they have not worked it out. 
If you read Sir Guthrie Russell's speech in the Upper House, you will 
see tha.t they say that they cannot do it just now. They have left out the 
souroe where they can make a. little money. The excuse is that the jute 
l8alon is over. It may have been over so far as last year is concerned 
b.ut not this year. The oultivators have not 'Sent the jute to Calcutta yet. a' they expect higher and hil{her price and the Railways oannot touch 
them. They did Dot care to difterentiate jute and tea. Then what have 
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they done with coal?: They are increasing the 8W'oharse from 12t,per 
cent .. to 16. per .cent. and thereafter to 20 per cent. wheDthe full Se8lOI) 
commences. They say "we buy all the coal in the off Beason. Why can-
not the ~ B sa  dQ it and get advantage ~8 ~ba~~ . ~O ~  
is ,the businessman who can find IPon,ey to do all this and where is t ~ 
place to store the coal for one year ahead. After all coal prices have not; 
gone up. They cannot ,stand even 1 ~ per cent. increase. On the ,other 
-hand, they have gone down. Nobody wants coal. They want petrol and 
not coal. Then, Sir, what was the position in 1981·82? The rates and 
fares were increased because the Railways were not in a position to 
balanee the budget. There WRe further increase in 1900 lind thitlisthe 
third increase. It is a day-light robbery and loot. The ExceB8 Profits'fax 
is a sword of Damocles hanging over our head and now another sword is 
this increase of freights and fares. They say '·'Give us more freight, 
more fare and you can go to hell with your industries. We shall have our 
money all the same. This is the time for us to build our reserve". '!'hey 
want our blood-money to build their reserve I 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): The Honourable 
Member has only six minutes more. 

Sir Abdul Halim Ghuznavi: I shall finish within five minutes. Do they 
know, Sir, how their rates and fares compare with those of other.c(mntries? 
I say, they do not. 'l'he Honourable the Communications Member has said 
that for ten years they have been able to make 3·6 per cent. ·of profit 
which the Railways in other countries have not been able to do. Their 
shareholders would have been glad to ~ t a dividend of 3 per cent. even. 
The Honourable the Communications Member further stated tha:t they had 
been making a profit of'4 per cent. for the last 3 years. What then is the 
justification for this increase in rates and fares? They say "But we have 
not t ~  vour foodstuffs and the fodder lest we should be blamed that 
we ha ve a s~  their prices". The idea of letting alone ihe foodstuffs and 
fodder was not with a view to help the poor. The ,foodstuff is required by 
His Majesty's Government, and as they have to pRy they want to keep 
down the price. Then, Sir, two speeches were made, one in this Houee 
and the other in the Upper House. They contain arguments which 
contrlldict each other and therefore they have no grounds to stand upon. 
I SHY thRt increase of revenue should not be made by increase of fares and 
freights. If you want more revenue, reduce your top-heavy administl'a.-
tion and establishment. Look at the amount you pay and 6ther com· 
panies pay for their headmen. How much do they spend? Whenever 
you want money, you raise it by increased taxation.. The Honourable the 
Communications Member said that there shall not be increase of fares up 
to one rupee, that is tQ MY. up to a distance of 60 miles. But this is not· 
for the benefit of the third clsss passengers that they are shedding 
erocodile tears. It ~ to meet lorry competition. I can tell the Honour-
able Member one thing. I know with the empty benches 'herEl he 'will 
carry this increase without any opposition, but believe me when 1: say ~  
will find in three t s't.~  that his revenue will go down. It is 
bound to go down for this simple, reason that people will boyoott railways, 
Sir, I have fi.nisbed. ,. 

The Asse'mbly then adjourned ~  jLuD,ch till Half Past Two of the 
Olock. 
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111'. B. ]I .. Stata (Financial Commissioner, Railways):' Sir, in the COUl'8e 
of this morning's debate one or two Honourable Members referred to tHe 
Convention of 1924 and to the moratorium and a wish was expressed that· I 
8hould explain the position in regard t?, them, ,As Honourable Membel'8 
-of this House are well aware, the relatlOns of raIlway . v~ ~ ~ t a'l~ 
revenues are regulated by the Convention of 1924, ~  IS sttll m force. 

Mr. Muhammad Ashar .Ali (Lucknow and Fyzabad Di\'isions: Muham-
madan; Rural): Sir, there is no quorum. 

(The Bell was then rung.) 

Mr. DePuty Prealdent (Mr. Akhil Chandra Datta): There is a quorum 
now. 

JIr. B. II. Stalg: Sir, as I was explaining in response to the request 
mnde this morning that I should make clear the present position in regard 
to the Convention of 1924 and the moratorium; the Convention of 1924 is 
still in force. Its details are well-known to Honourable Members of the 
House and are reproduced each year as an Appendix to our Administration 
Repon. 

An Honourable lIember: A little louder, please. 

1Ir. B. II. Staig: I need not, therefore, enter into these details. The 
main obligatiol!l they impose upon railway revenues is to pny a one per 
<:ent. contribution to the Centre each year on the capital at charge. 
For the first five years of the Convention up to the end of the vear 19-28-29, 
the Railways were able to discharge that liability in full from their 
surpluses and at the same time the.v were able, under the terms of the 
'Convention. to accumulate a reserve of about Rs. 18 crores. Thereafter, 
the surplus was not adequate to meet the contribution in full and the rail-
way reserve fund was drawn upon, first, to meet deficiencies in contribu-
tions, and later, to meet deficits in working also. From the yeaT 1930-31 
the Railways began to realize a deficit; not on]v did they fnil to make the 
'COlltribution but they failed to meet the interest C'hargeR fully. To enable 
these deficits to be met, loans were made from the Depreciation Fund. 
This situation continued up till the end of 1935-36. In the 
meantime, of course, the contributions to central revenues remained 
unpaid. At the end of 1988-89 the position was that these liabilities 
to the Depreciation Fund and the arrears of eontribution to ('entral 
Tevenues amounted respectively to Rs. SOt crores and Rs. 35! 
crores. As Honourable Members are aware, the Railways were relieved 
by Resolution'S of this House, the first passed in October, 1987 and the 
second in A ~ st. 1939, from repaying these liahilities for the present. 
The first relief was ~ v  up to the 31st Mar<,h, l1MO. Rnd the extemdon 
clthe ~ al moratorium /rives relief from t.hese lil'l,bilities up to the end 
of Mareh, 1942. I need not enter into the reasons for these moratoria in 
detail; they were fully explained to the House (and accepted by them) by 
t,he HODOurable the Finance Member in placin!\, the' Resolutions before the 
House. Had they not been approved, then the contributions to the central 
revenues from the Railways would have been preclud,ed because the first 

( lS10 )  , 
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Cllaim against a railway surplua, in the abseo{3eof a moratorium, fa the 
• debt to the Depreciation Fund. The fact that the past history of the 
B~ 1 ays has been such us to create the liabilities to which I have been 
. it'eferring, is,· Sil', I. feel we must all recognize, a solemn warning for the 
future,· and is an indication that an.Y justifiable opportunity should be 
• tuken of strengthening our Railway Reserve. One Honourable Member 
nised the point that what we propose next year to put into the Railway 
Reserve should more appropriately have been paid to central revenues. 
Actually, our payment to cen,.tral revenues next year includes our estimated 
:8hortfall in contribution-ninety lakhs this year. Of that liability, we are 
not relieved, because the relief given by the existing moratoriuOl applies 
only to debts ending with t.he period 31st March, 1939. We must, there-
fore, PIlY to central revenues, next year, Rs. 90 lakhs in respect of the 
present :vear, but we avail ourselves of the relief given by the mor8ltorium 
in regard to the previous years. 

Kian Ghulam Jtadir Kuhammad Shabban (Sind J agirdars and 
Zamindurs: Landholders): Sir, let me congratulate the Honourable 
the Railway Member upon his being able to present a surplus Budget. I 
lee 1 that people would have been more loud in congratulating my 
HOllourable friend had he avoided the extra taxation by way of an increase 
an goods freights by 12i per cent, and 10 passenger fares by 6f per cent. 

It may be, as was observed by the Chief Commissioner of Railways in 
;the other House, that the increase would not be much, as according to 
him the increase in freights would be: 

On general merchandise, nine pies per maund, 

on salt and sugar, eight pies per maund, 

on fruits and vegetables, two pies per maund, and 

on petrol four pies per gallon. 

Since this year is closing with a surplus of about 3'67 crore'S, and the 
,year 1940-41 would have closed with about the same surplus without e::..-tra 
taxation, it would have been much better if no increase in freights and 
fares had been ordered; especially so, when the Excess Profit!;; would 
:f\iSf) be taxed, and that would yield something like fifteen to eighteen 
.crores of rupees. 

However, there is a consola.tion that food grains would not be taxed with 
the increase in freights. As regards passenger fares, there would be no 
·lncre.ase if the fare was below rupee one. That means a third-class 
l)ap.!-enger travelling fifty miles would not be required to pay anything 
mor6 than what he pays at present. 

If it was desired to increase' fures for third-class passengers also, the 
Honourable Member should have made a beginning with providing BOme 
amenities for these passengers. Then, there is the question of over-crowd-
ing. The Railway Act provides no relie1 in this direction, thollgh it makes 
it an offence for a railway servant to compel a as~ .  to enter a oem-
partment which is already full to the carrying capacity marked in the 
~ a t t. 

The carrying capacity for Indian troops ill only two-thirds of what has 
:.:een fixed for t ~ pubijc. For instance, a.third clay bogie marked tG 
'ClUTr 100 pa.ssengers caniel. :only 00 Indian tzoops lind 88 Ell1'Opeati 
'fIOlclltlftl. In a hot country like India, the· carrying ce.paeit,.of bhe third 
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class a a ~s should be reviewed and brought in line with Indian troop.. 
or a little higher-say 80 for a third class bogie now marked for 1000 
passengers; and the railway staff should take special pains to see that 
the passengers are evenly distributed. When there is likely to be rush.' 
on a particular train, important stations should be £ree to attach extra 
thircl class carriages, without waiting for orders from the headquarters o£ 
the Division office. , 

Every year the non-official Members press for the manufacture ot 
broad gauge locomotives in India Rnd the Indian people were told that 
it was not possible to build these locomotives in India. Where there is 
a will there' is a way. My Honourable friend, the Ra l ~y Member, 
when he took office, appointed a Committee to investigate tFe possibility 
of manufacturing locomotives in India. The report of the Committee is iIll 
the hands of the Members. .It shows that locomotives can be built in India· 
at a cheaper cost. I congratulate the Railway Member in making this, 
possible on which point the non-official side of the House was greatl:y; 
agitated year after year. 

I have to observe with regret that there is yet no hope of constructioIll 
of the Sind-Bombay Railway. The history of this project is most amusing .. 
The idea of having a direct broad gauge railway between Sind and 
Bombay was mooted a little before 1880,' The first survey was made in 
1879 and it was then considered by the P. W. D. in charge of Railwayg 
in India that this connection would not be a financial success. In 1000 a 
fresh survey was made. Again, it is said to have been found that the 
connection would not pay. In 1905 a different route via Hyderabad 
(Sind)-Badin Viramgam was decided upon. Since then, several surveys 
have been made in 1909,  1920, 1923, 1926, 1927, and 1980. At one time 
it was estimated that the project would be a commercial success yielding 
5'S per cent., but generally it has been maintained that the project would! 
not be & success. 

Like-the locomotives manufacture in India. the Sind-Bombay project 
would be a success if the Honourable the Railway Member started this 
construction. The Indian Merchants Chamber from Karachi has already 
supplied figures of construction of this connection. Their expert officer 
has given elaborate ~ s and it would appear that the project is justified. 

Unfortunately, the policy in recent years has been for the Railway Board 
to obtain guarantee from the Provincial Governments in regard to the 
possible return on the project. No Provincial Government can give the 
Board guarantee on this project, as it passes through Indian States. 
Therefore, the project should be considered on its merits and it appears 
that it would pay well. Let the Railway Board make a beginning and I 
am sure that it will be a grand suooess. 

The Honourable Member is to be congratulated for the solicitude dis· 
played for the railway labour, especially in the inferior service. The pro-
vision of the provident fund henefits to. some of them would be greatly 
awreciated. The extension of the Hours of Employment Regulations to 
the remaining railways is also a m01"e, in the right directi'on and WBS 
long OV8l'due, as these two International Lahour Organiution ConvenijonlJ 
had been passed in 1919 and 1922. . 
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But there is no relief in one direction, .namely, zemoval of bar on 
lRs. 60 amongst the clerical staff. Most of the railway employees in 
.clerical branohes are blooked on Rs. 60 and they cannot rise over this 
limit for want of higher grade vacancies. There has been a constant 
demand from the employees on the North Western Railway that grades 
I and II for clerical staff be' amalgamated so that the employees could 
go up to Rs. 00 by annual increments. The Honourable Member in 
September last said that the matter was under consideration, but I 
find no provision to alleviate the hardship of this class of employees. A 
'beginning should also have been made in this direction. 

'rhere is another important point and it is about recruitment to the 
various services on the Indian railways. It is a very important problem 
110 far us Muslims are concerned. Since the Government of India (Home 
Department) Resolution dated 4th Jul;y, 1934, was issued, there has been 
-no appreciable increase in the recruitment of Muslims on Railways. 

The services may be divided into three categories: 

(i) Gazetted, 

(ii) Senior subordinates, 

(iii) Lower subordinate services. 
'The figure'S for gazetted services show that in 1925. the ratio of Indian 
.element in superior railway services was 8S follows: 

State Railways 29·.0 per cent. 

Company lines 17· 7. per cent. 

This rose to the following .figures in 1938-89, as per the Railway 
'Board's report recently placed in the hands of the Honourable Members: 

On State Railways 

On Com pany lines 

The Muslim recruitment has been: 

55 per cent. 

49 per cent. 

1925. 1939. 

On State Railways 3·47 7'13 

On Company lines l' 12 6·89 

With regard to the senior subordinates, the increase of Muslim recruits 
-shows the following results which indicates that at this rate the figure of 
25 per cent. for Muslims will not be reached even in a century. 

State. managed Railways . 

Company lines • 

1925. 1939. 

3·74 7·43 

1·82 3·30 

The figureR for the staff in subordinate services on Railways are not 
oElasily available. 

It is, however, gratifying to note that the Government av~ appointed 
an officer (Mr. Frank DeSouza) to investigate into the question of Muslim 
reoruitment in railway services and it is hoped that his report will remove 
the inequalities of present paucity'of Muslims in the railway services. 

With. regard to the reCl'uitment on the North Western Railway, my 
observations show that there is no greater improvement. I represent 
Sind whiQh is a. predominantly Muslim proVincS', having 72 per cent. of 



11' ) - , [22xD l"xu. U)4I:). 

[Mian -Ghulam Kadir Muhammad Shahban.l 

Muslim population. And on this basis, it is entitled to 72 per cent. of 
posts in a ~ y services. But IlS the North Western Railway passe&-
through six provinces, the ratio for Muslims on the North Western Rai1-
""sy as u whole has been ~  at 60 per cent. I find thut Sindhi Muslims 
are not at all employed. on the North Western Railway. I propose to. 
give Honourable Members some figures of Sindhi Muslims employed on 
the North Western Railway. 

There are 1,101 Station Masters on the North Westt'lrn Railway of 
which only two are Sindhi Muslims. Of the 1.49'2 Assistant Station 
a.st ~  there arE' only two Sindh.i Muslim Assistunts. Out of 1.076· 
Signallers there are only five Sindhi Muslims. Out of 778 train olerks. 
the ratio of Sindhi Muslims is only two. Out of 1,107 Guards. there are-
sl:lven Sindhi Muslims. Out of 119 Yard foremen there are only three-
Sind hi Muslims. Out of 40 Traffic Inspectors, there is no Sindhi Muslim . 

.. There is no representation of Sindhi Muslims among Correspondence-
clerks, Goods clerks, Booking clerks, Invoice typists, Inspectors of 
Accounts, Pp.rmanent \Vay Inspectors and their Assistants, Inspectors of 
works ann their Assistants, Mistries. Assistant and Sub-Assistant 
Surgeons, Dispensers, Trains examiners and various oiher categories. 
This is not because Sindhi Muslims are not available, but they are' not 
being taken up-that is the real fact. Sindhi Muslim Matriculates of 
Bombay University are employed as cleaners in inferior service on a 
pittance of Rs. 15 peT month at Kotri. All their efforts to get jobs in 
Rubordinate services at Rs. 30 have not succeeded becauRe the headquarters 
of the North Western Railway are at Lahore. 

Under the circumstances I would advocate recruitment to railway 
services on regional basis. Each division forming a recruiting centre. I 
find in the terms of reference to Mr. DeSouza that there is a talk of dis-
tribution  among categories and areas. I would lay gre'8ter stress on this 
point that the recruitment on regional basis must be introduced on the-
railway and recruitment need not necessarily be centralised at Lahore even 
for Rs. 30 jobs. 

The principle of regional employment is not new. It is observed in aIr 
provinces in the Central G()vtlrnment services; in the Posts ann Te1egraphs 
Department, the rules are that a person having domicile in the province-
can only be recruited to the. subordinate services in that department. 
Even in the Punjab, the Revenue Member, the other day, made a state-
ment that posts in the revenue department would be distributed on 
civilian basis. Full details of the scheme had appeared in the Civil ana 
Military Gazette of Lahore on the Srd February. With these words, r 
resume my seat. 

J(r. J(uhammad Ashar .All: Sir, this House and the Upper House-
heard the other day the speeches from the Railway Member and the Chief 
Commissioner for Railways on the Railway Budget for 1940-41. I als(), 
join in the ~t lat y speeohes whioh have been delivered on the :floor 
of the House to the Honourable the Railway Member for the reason tha. 
he comes from my own province. Tbat is a special reason why I con-
gratulate him for the position he occupies in the Government of India •. 
Sir, I have great respect for his lucid and well delivered speech. But, 
Sir.;! as the Persian saying goes, whoever enters the salt mines becomes· 
BaIt himself. So is the case with the Government of India officials. Wbo-
e"9'er enters the groove of the Government of India service a t~ 
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the same policy which the Government a~ts.  l aa ~bll  

Honourable b~ s for that. 'fhe speech which, was delivered the' 
other day shows a' deep laid diabolical scheme on the part of the Govern-
inent of India. The public was horrified as to what more things will come_ 
We do not know what to expect from the Honourable the Finance Member. 
It inay be a bolt from the blue. So far we have heard of things which will 
leave u scar on the mind of the public for nearly a century. From all 
sides India 'is being crushed, high and low. Capitalists, industrialists" 
commercial people and everyone has been affected and' now comes the, 
ttlrn of the poor agriculturists and the cultivators. These schemes are 
designed to hoodwink the Indian Legislature of 1940. Humphreys and 
Rrinivllsans are brought into the picture to throw dust in the eyes of the. 
public. It is said that this report will bring relief to the Indian people_ 
In what way will it bring relief? The relief will be that the locomotives 
will be manufactured in India. All right. It is a boon for which India 
Wtlfl crying for more than twenty years and now the boon has come after 
>111. We welcome it. But may I ask whether the fate of this report will 
not he the snme as that of other reports which have' been placed before 
this House? I do not know whether this report will remain in the archives 
of the Government of India or whether it will be given effect to. There, 
i<; a significant passage in the speech of the Honourable Member for Rail-
ways where he sa?s "when they are convinced that the recommendation 
~ the ruilway committee is a sound project, then the railway administra-
tion will consider it". Sir, this is a very deceptive and dangerous thing_ 
It is not at all convincing whether t.he report will be attended to at alL 
The other day we heard that a black cat crossed the way of Mahatma 
Gandhi while he was going to the Viceroy's House and we all  know the-
result of his talks with the Viceroy. That inauspicious accident wilr 
affect the whole course of India's progress, as in the same way, what do> 
we find in the financilll policy of ihe Government? We find that 
capitalists, industrialists, the poor cultivatorR, all alike are burdened with 
f'ome f'ort of surcharge or other this year. As I said this report mayor' 
may not be considered at all. For the past twenty years we cried hoarse-
and clamoured for locomotive construction in India. The Government did' 
not care for our requests. But now as their own tin-gods have produced 

3 a report they might follow it. Thus, Sir, the war fever has 
P.M. come to India to strangle her by taxation even before any 

country doolares war against India and these people camouflage by means; 
of show of surplus budgets, by means of purchases of more machinery to 
construct locomotives in India and also for building up rasenas at the 
sAorifice of the interests of the masses of India. 80 ~ find mention about. 
the purohase of small company-owned lines too, but they do not have the-
('ourA.ge to buy up the B. N. W. R. and the R. K. R. which is constantly 
ur/Zecl by the non-official Members. These two railways are paying fat 
diviclends and if they are purchased these huge profits would come to 
the coffers of Government. Thev are purchasing- small concerns hut 
nnt tl ~s  two paying railways. Tbey 8hould even borrow money, if 
np-cessary, and acquire them. . 

Sir, in 1931-32 the a l ~y freights were substantially in?reased and'. 
tbey have'remaiped unaltered. In 1 S~  they were furt:her mcreased on' 
some specific ~ ~ s  and now WIth small exceptIOns the rate on 
everything a~ been increased. The Honourable Member expects pros-
pe,nty, for the railw90Ys in future owiI).g totbe "'ar. . But W'e somehow-
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\\ ant the war to end, and if it does come to an end what will become of 
these expected profits and earnings? It is budgetmg on a very doubt(ul 
jtem. '1'he Honourable Member says that food-grains and fodder are 
tlxempted; but 1 do not know what will happen to sugar cane. It is well 
known that sugar cane cultivators carry the cane from their fields to the 
nearest station and it is transported by' rail to the factory station. But 
if ilhe freight on this item is increased I am sure the ~s lt will be that 
the cane will be carried by lorries I)r bullock carts fromt.he fields to the 
factories and Government will suffer loss. On the one hand you pass the 
Motor Vehicles Act and on the other hand you bring in this budget. You, 
(If course, want to get money but you really stifle the Indian industrialist 
and the cultiva.tor by charging mOI'e from him and they will ta.ke to 
bullock carts. The producer does not travel more than 50 miles by rail. 
~t will, of course, benefit the railway contractor only for the purpose .:>f the 
,,:ar and nothing else. If that is the object you should say so plainly. I 
am sure these schemes that you have in mind will adversely affect the 
exportable commodities of foreign eounLries in competition with other 
exporting foreign countries as well. It must be realised that if these com-
modities on which you either grant exemption or raise the freight come 
from outside also with a lesser price paid, thus the price of these com-
Tl10dities in India will be higher. Therefore, these exportable commodities 
,,-hould be considered by the railway authorities. It will increase the price 
(If Fllgar, cement, etc., as foreign companies will dump them into India at 
lower prices. We shall be forced to pay a higher price for things produced 
in this country and indigenous produo::ers will also suffer because imported 
thing!': will become cheap. In short this "national trading conceTn of 
railways", as the Government ralls it, has come forward this :vPllr to pllt 
more money into the .reserve fund, how? by enhancing its charges to 
the public rather than by reducing the high salaries of its highly paid 
servants and stopping the exodus to the hillF!. Our Leader of the House, 
the other day, in his great solicitude for cutting the daily allowances of 
Members of the Legislature, could not think of suggesting to Members of 
the Government themselves that thev should effect some reductions in 
their pay. The Lee loot also Eltill sub·sists. 

Kr. Lalchand Navalrai: Aud their saloons I 

Mr. Jluhammad Ashar Ali: You are right-and in their sal~ s also. 
The increases recently made in the Railway Department are sMI there 
and no decrease has been suggested there. Why should India be taxed, 
why should the masses have to bear these huge salaries and to .pay for 
these big-saloouF!? Why should they not be cut off rather than mconve-
Ilio.>r.ce t,he people? 

.. Mr. Deput1 Pieslden\ (Mr. Akhil Chandra Datta): The Honourable 
Member has got two minutes more. 

ID. Muhammad Azhar.AU: It is Baid that manure also may be taxed. 
1 do not know. Manure is not, I think, exported by. the. rai!ways for 
pUI:poses of cultivation and the intere.st of the. cultIvator will not..,;be 
a ~t  by that.' These are only t ~ t practical 8 ~1 J.ou 
eit ~ ~ '  theories wbichperhapsyou d9 not. know y B~l'y~s 
11M they affect the masses profoundly. You are here only to hood.mk 
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us. We will not allow ourselves to be hoodwinked. We are bound to 
expose you and we will do so· whether you like it or not, ' This building 
up of the resEIl've fund is against all principles of business. Why did 
not the Government last year do anything, when its income was more 
than 81 crores-in fact for a number of years . 

The HonQur&ble Sir Andre.,., 010w: I' am SOrry to' interrupt the 
Honourl&ble Member, but did he say that we made 81 crores last year? 

Mr. Kuhammad Albar Ali: In the year 1989-40. 

The Honourable Sir Andrew 010w: A surplus of 81 crores? 

Mr. Muhammad Azbar Ali: No; an incollle of 31 crores. I say this 
emergenc.y surcharge is a dangerous device ~  it may ~  ~ t. 
The Government's  estimate of the comparative prosperity of the railways 
is due to the war only-from September last till now and it was .due to 
the export of neeessities of war, movements of troops, etc. OtherWise the 
imports were falling. You are taking a' very optimistic view of the future 
income from railways and the view is indeed tragic from the point of view 
of India's poverty .. 

Mr. Lalchand Navalrai: Sir, my reading of the budget is both rosy 
[lnd glootny. The question therefore arises whether we should congratulate 
the Honourable the Hailwnv Member or not. We find he has taken up 
the question of locomotive inanufncture in India and also the purchase of 
the Company-managed Hailwnys and I sincerely congratulate rum on 
these two points. The country has been crying all along that Indian 
industries should be supporteo and encouraged and we now find a com-
mittee appointed on this question of locomotive manufacture und the 
Honourable Member himself is favourably inclined towards it; and it is. 
therefore, ss~ v that. we should come forward to support him in seeing 
that he implements these proposals in his own time. The HonoUl·able 
Member has worked in severnl departments of the GovemmeIl't of India and 
I cnn say without fluttery thnt though he is lean in body he has Il very 
strong brain and great cup ability in working all the departments he has 
managed; Rnd in addition he treats everyone who goes to see him as a 
gentlemAn, and he has a /Zenial nature. I shall not say anything more 
about him except to say that we expect many amenities for the public 
and the stsfi of the railways in his time. 

Coming to the gloomy side of the picture, even there I will not blame 
hinl much becuuRe I think, in this ll a~t l' of incl'easing the L'ates and al' ~  

w.hich many persons ,and commercial associations in the . country regard 
as very hard, he has merely caught the contagion from the Honourable 
the Finance Member. The Finance Member felt why he should not 
make hay while the sun shone ,and that excess profits tax be le'\!'ieci'; ~  

as the Hom)'prable the Hnilwny :Member sits bv his side. he also . felt, : 
"Why should I not; do the, ~a  thing 'in the railways?'" But he has 
given rio reasons at aU for this, no reaaoilg, for this inerease in rates and 
~s. ' 

N ~  B ~ t  point ~ have toeonsfder i's;' whether there is anv 
jUetml'ation for ,: ~ y . t ~ lls  in, $e s ~t rate'S and fares' charged 'by 
the' RailWays.'·' 'so far 8S'! can 1 ~  there' is . no ground whatever advanced' 
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DY the· Government in· justification of their . proposal, to imoreaee theseratea. 
and fares. Evidently,theHonourable Member in charge of Railways has. 
taken the leaf out ·of tlie book of his Colleague, the l<'manceMember. 
but that is no justification whatever;' Of course, if there WBS a. 
deficit Budget, then one could haye understood the necessity for in-

as ~ tbe··tates and fares to make it up, b~t that is not the,caae bere as 
the budget ;figures he has, presented for the past few ~ tbs show a 
surplus of 213 lakhs. and on the basis of that the Honout/lble Member 
expects t ~ . s ~ s ot 361 lakhs for the coming months. ,Therefore, 
there can be no justification for raising the rates and fares, unleSs he says 
that he wants to build up the reserves, which is another matter... So far 
as the depreciation fund is concerned, that also does not requiretbe action 
which is now proposed to be taken by increasing the rates and fares which 
will result in displeasing the travelling public and inviting trouble from 
the., r$ilway ,workers. In former years there might have been some justi-
ficatJ.on for increasing the rates and fares because the Railways were not 
makiQ8 a profit, but now the." are making a profit. ond in the fact' of 
that I do not understand wh;V the}' should increase these rates and fares· 
nnd put .the travelling public into so much 10SFl 

Sir. these rates lind fares have been increased from time to time-
there has been practically no stability in this matter. In 1931-32 the 
rates were inc·reased, and the reason advanced for their action was that 
the Railwavs required additional· finances and the budget had to be 
balanceti. 'But that reason does not exist now. Again what happened in 

~ 1936'1 The Railway Department quietly increased the rates on some of 
thespet'ific commodities. Now again they have proposed to increase the 
rates and fares. but this will have a very bad effect on trade and com-
merce. One of the immediate effects of t,his will be that there will be 
increaaing competition from motor traffic. Wherever theTe are good roads,. 
motor traffic will be carried on on longer distances, "uv from CUlCllttll to 
Delhi. Of nourse, the Government will say they will control it, but how 
long CRn the Government control the motor traffic by their rules and re-
1llat ~. If thev do so. then there will be trouble like strikes and the 
likE' which are already giving" cause for anxiety to the Railways. Of 
COOTse. it haf:l been 'said here that there will be no raising of the fares over 
8 50-mile radius. but thiR will not help anybody at all, because very few 
travel over such short distances. The majority of the people travel over 
distances l ~  than fiOmilep. and. therefore, the so-called concession 
;wiJl not help the travelling public to any appreciable extent. If the Rail-
way Board adhere to their present proposal to increase the rates and fares, 
the competition by' the motor huses will certainly in ct'eltSe , and the Gov-
ernment will goet nothitH! by increAsing their a s~ and. therefore, I submit 
it, 'iR a most' unwise policy to inCreRFle the rates ana fares at the present 

~. ,', "  ' 

, "With regard to the question of purchasing' the Railw&ys, I am glad 
the Honourable ~ b  is pursuing a wise policy, but this policy should' 
nQt. be cQDfined Clnlyto t,WQ Railways. ,,'l'here is 8, oomplaint UomthiB" 
side th&t the v. t ~ should purchase the Bengal and North Weatem 
Railway also. 

,  . While I am on, this subject,. Imny express our ~ a. t  the 'Honour-
able. the U",ilway .~~ ~.  ,for givi,Dj US ,two Ra l a~ S~  but I ~y. 
~ ~ s ~t ~ll  ~ tt  ~ l .y l ~~t llailwlll,., ~  . ~ 
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was made to it by my friend, Mr. Shahban. The qU6rl!el over this Rail· 
a~ is inreapect of the estimates prepared by two difterent parties. The-
estlmatel!lprepared by the Buyers and Shippers C ~ b  Karachi, and 
oth,ers are very much less than those made by the Railway Department 
itself .. The Karachi Buyers and Sihippers Chamber had sent It deputation 
to wait on Sir Thomas Stewart in connection with the construction of this. 
Railway, and &e asked for figures of oonstruction. The Chamber appointed" 
an expert, and his estimate is that it will cost four crores and IS' 
lakhs and that the return on the investment will be more than 5·3 per cent. 
That is certainly a very sound proposition, and I hope it will be accepted 
by the Railway Board. I am only afraid that this scheme may be-' 
turned down_ in the interest", of shipping concerns. It is not right to do 
so. The Honourable Member should see that he goes ahead with the-
scheme without any special rAg-ard for the interests of shipping concem, 
becausA there ill no reason whatever whv their interests should have· 
primary consideration in preferf'nce to the interests of the Railways and 
tho people of the Oll t ~  If the Sind-Glljerat railway is built, it wilr 
bring a f)'4 per rent _ return as facts and figures have been sent to the-
Honourahle Memher hy the aforf'said Chambf'r. I hope that the Honour-
able Member will now favourahly consider the question. 

With regard to the question of the services .in Sind, my Honoura:ble 
friend, Mr. Shahban, referred to the Sind sectlOn. So far as the SlD:d 
section is concerned, there is no regular or reasonable system on the basl~ 
of which the servires are recruited. In Sind, the Muslims as well as the 
Hindus are suffering, I mean the Sindhis, because other people 81'e 
imported from olltside and we both suffer. I do not endorse my friend, 
Mr_ Shahhan's point, that Muslirllf; should be given more appointments and 
not the Hindus, but I sav that both of them are Buffering in Sind, and I 
ask whv should not a ~~tA  procedure be laid down. Let it be either 
on t.he "territorial hasis. There ore seven sections including Sind Division 
and why not have your recruitment on the territorial basis? Or, it should 
be on the basis of population of each division, and if this is not possible, 
then it should be on the economic basis. I won't say anything more on 
this point but I shall deal with it at the time of the cut motion. As 
regards war allowance, the prices have gone up and it cannot be said 
that they have not gone up. The Honourable the Railway Member a~ 

not given anything to the employees in his budget as war allowance. 
He says that the prices have not gone up sufficiently high and that if 
the prices go up he would be prepared to examine the advisability of 
giving the war allowanee or something like that. It shows some sympathy 
but the Honourable Member should give at least to those poor workers. 
ill the Moghnlpura and other workshops some war allowance. Now, no 
allowance is being given to them and they are not ahle to live hom hand 
to mouth Then, coming to the question of the welfare of the services,. 
Rs. 12 lakhs have been allotted. 

" 

Kr. Deputy Prealdent (Mr. Akhil Chandra Datta): The Honourable-
Member has got one minute. 

Kr. LalchaD.d .av&.lr&l: I will close with one remark about the speech 
of my Honourable friend, Colonel Sir Henry Gidney. It is said that 12' 
lakhs -have been allotted for Provident Fund and that the Federation will 
be oonsulted as regards betit disposal. I think it is ilhe right move. But 
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my Honourable friend. Colonel Sir Henry Gidney. says that that is 110t 
the right way of doing it. I ask, which association ,has he got, which 
: instit.ute of his own has he got that should be consulted for the dispos&l. 
of this sum. If he has any, why should it not have been affiliated to the 
Federation'? Let them join together and let' the whole allotment be con-
:sidered together, but he has no right to say that it should not be con-
. suIted with the Federation, which is the biggest union -of workers and 
has been recognised and is having meetings with the Railway Board. My 
Honourable friend may fly over to England and say, "My Anglo-Indian 
frien(ls should be given more pay" and he may succeed, but it is a long 
distance that he has to travel. As 8 matter of fact he has succeeded 
there at least in one case. I find that Anglo-Indian staff on railways 
7get Re. 55 whereas those of others communities get onlv Rs. 80 a month. . . . 

Ilr. Deputy PreSident (Mr. Akhil Chandra Datta): The Honourable 
'Member's time is up. 

Mr. Lalchand lfavalra1: I have done. Sir. The point I was making 
.·was that there ought to he fairness. These are the points which the 
Honourable sympathetic Member of Ra l a~'s should seriously consider. 

Jlr. Kabl Baksh Il1&hl B&ksh Bhutto (Sind: Muhammadan Rural): 
. Sir, after ten years we had a .rosy picture of the Railway Board. I con-
gratulate the Honourable Member for the same. After discharging all the 
-obligations the Railwav Member has set aside 2·98 crores for appropriation 
"to R 's v~ Fund. The Reserve Fund has been entirely depleted during 
the period of depression. I am not sur€' whether Ilf' ('un com;titutionnlly 
deposit money in the depreciation fund before discharging the general 
·l'evenue. 
The Honourable Member has not given Any reason for raising the goods 

"traffic rate about 12, per cent. and passengers rate about four per cent. 
"Such increase at the present time is neither just nor desirable. 

I would like to be convinced by the Honourable Member for Railways 
:.that such abnormal increase in the goods traffic will not effect the cotton 
'{'rops in Sind and Punjab. The matter has not been fully discussed and 
:the Chambers were not given any opportunity to express their opinion. 

I pointed out last year that the efficiency of the administration is 
. Buffering on account of stopping the direct recruitment in the upper 
'subordinate grade. In l'eply to supplementary questions put by Dr . 
. Sir Ziauddin Ahmad, the Honourable Member said that he has now per-
mitted direct recruitment to the extent of twenty per cent. in all the 
Tanks of the upper subordinate grade. The percentage is .rather low and 
I would press, following the analogy of the recommendations of the Lee 
Commission, that the percentage of direct recruitment should be raised 
, 'to 50 per cent. in all grades. .' 

1 read 1\ notification in the Government Gazette with great satisfao-
tioll that the Honourable Member has deputed an Eixperiimced officer,. 
Mr. D'Souza, to inquire into the working of the Resolution of 1934. I 
was·. father slJl)prised to find that work of this committee is restricted to 
mpthematical -calculation. Surely!, I you do nqy .requite a highly paid 
-Officer to ,dd tbe ,oalculationwork. !A secpnd grade tClerkin the offioeof 
ibe.' Railway. Bbardwould. be. competeatfor this Woek •. 
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The Muslim Members have repeatedly pressed on the Boor of the-
House that justice is not done to Muslim employees in matters of proJl,to-
tion and punishment. The question of promotion and pU¢shment goes. 
together and the ~ s of both the categories should be considered. by .Mr .. 
D'Souza. 

Some of my colleagues are invited to send few cases but I am surprised: 
to find that these cases should be restricted to the grievances about pro-. 
motions and not their grievance about punishment. Punishment is a \ 
wider word which includes stopping of promotion and I hope that Honour-· 
able the Railway Member would slightly widen the terms bfreference' and' 
permit Mr. D'Souza to include other grievances or the Mussalmans will·. 
have no confidence in this enquiry. 

In this'connection I would like to draw through you, Sir, the attention· 
of Mr. D'Souza, the investigation officer, to see whether the adverse-
remarks against the Muslims employees are entered in the Service Book-
just at the time of their promotion. Sir, it is the practice not only in 
the Railway Board but in other departments of the Government, of India· 
that the entries in the Service Book against the Muslim employees are-' 
made just at the time when their promotion becomes due; particularly-
at the time when they are getting into higher grade. I take this oppar-· 
tunity to impress on all the officers in the Railway Department and other-
departments of t.he Government of Tndia that they should carefullv scruti-
nize the dates of entrv of unfavourable remarks ot all the Mussalmans who. 
are debarred from t ~  just and well-earned promotion. 

I am sorry that on account of personal engagements. I could not come· 
to Delhi and move my Resolution myself about catering arrangements, 
but I am glad the Honourable the Railway Member has given an 
aSl'mrance to look into the matter and consult the Advisory Committee· 
agAin. T am confidpnt thAt all the memberR of t,hp Advisory Committee· 
will conflider the uniform demand of the people on the following-points: 

(1) The contract should be given as far as possible to local con-· 
tractors and in no case monopoly should be permitted. 

(2) The Railway should not make any profit from the restaurants. 
shops and the vendors; they should only charge the nominal' 
license fee. 

(3) The rate should not be higher than the market rates prevalent. 
in the town. 

(4) Sub-contract should not be permitted and the pe':son who takes'_ 
_ the contract should personally supervise the business. 

Sir B. P. Kocly (Bombay Millowners' Associntion: Indian Commerce): 
,fro Deputy Presi4ent, I rarely speak on the Railway Budget and it is' 
ather a pity that when I have to speuk it is by way of criticism· ot the-
rst budget presented by my Honourable friend, Sir Andrew Claw. It seems 
:> me that the Government of India are not much troubled by the humani-
irian principle of tempering the wind to the shorn lamh. Judging from 
'hat has been happening. it would appear as if they want to gather not· 
nly the wool but parts of the poor laml:r's anatomy as well. They are 
Lther elever about the way in which they come to us. They come  to. us 
!le after the other after what they regard as decent interv;als. FIrst 
Dmes my Honourable friend, the Finance Member, wanting to slaughter-
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· industria.lists on the plea of securhtg social ~ 8t . Then cOmes the 
: R,Bwfly. Member addiog on fresh burdens on the plea that he must build 
· up his reserves in prosperou8 times. and next week the Finance Member 
· will take the stage again. carrying further the bleeding process under 
·tlpecious guises. One thing is common to them all. They all (lOme to us 
with a. very agonised expression. Well. Sir, their agony is no con801atiOJil 
; to trade and industry in this country. 

'!'he JlOIlOQJable Str ,Jeremy lta1ImUl (Finance ~ lb  It hurts me 
: more than y ~ . 

Sir B. P •• ady: I do derive u malicious satisfaction that it hurts the 
· Finance M.ember more than me. but if he likes to be bled. I do not quite 
· Soee· why I. \ who'am hale and hearty. should also be laid low. 

& far 88 the Railway Budget is concerned, 11 novel doctrine hRs been 
· (>Dunciated by my Honourable friend, "We must tax you in bad t.imes 
because we must fill up the gap. We must tax you in good times because 
· we must build up reserves". In other words, whether the times are good 
,or bad, there must be increased taxation. I wnnt to know what is to 
happen to the industrialisation of this country to whieh everyhody Reems 
· ro be paying lip service, particularly from the Treasury Benches. Is this 
· country to be . allowed to be on the way to the full exploitation of its 
.• re60urces within a m.easurable distance of time or not? It seelJls to me 
that the policy of Government is being directed, not consciously it may be, 
· towards the strangulation of the trade and commerce of this count,ry. It 
is all very well to poini to western standards of taxation nnd labour 
legislation, but it is forgotten that we are far behind any of the countries 
· of the West so far as the progress of our industries is concerned. India 
may be the 8th industrial country in the world, but judged by western 
standards. the industrial production per head of the population is ridi-
· culously smull. 'Ve also know how miserably low the national incomc 
· and the national wealth are. At a time when industries are culled upon 
to bear so many heavy burdene., to impose upon them a further burden in 
the shape of increased rates and fares shows that the Government of India 
hre thinking only in terms of revenue. and not thinking' at all in terms 
· of the general welfare of the country. Let it not be forgotten that indus-
tries are labouring under a great many handicaps even at thiFl time when 
t.hey are supposed to be rolling in prosperity. They are Buffering from a 
s40rtage of many e.ssential articles; they have to contend against demands 
for increased wage •• and they have to pay much higher prices for the raw 
materials they use. I could have understood the Railway Member coming 
· forward at a time which was Donnal and asking for an increase in rutes 
nnd fares, but when industries are ,Suffering from so many handicaps, to 
impose fresh burden's upon them. maybe budget-making,hl1t iR certainly 
· not statesmanship. In the name of commercial and industrial interests. 
which I think I can claim to represent. I must protest against the way 
in ~  continual burdens are being imposed upon ~  trade nnd indust.ry 
· of this country., . 

XhaD Baha4ur Shaikh I'UI4-Baq PiraCha (Nol'th-West Punjab: 
Muhamniadan) ~ Sir. I take this opportunity to ~ay a few words about 
· the Mmlim quota in Railwayaervicea. for which we have been clamour-
: ing so much for the last many y~ to nofal'OUi'able results. 



'I 

On seeing the latest publioation of the Report· -of tAtr ,BaiJwa,.1Joard, 
<Ill lndian·BaUways for 'the year: 1988-89. ,it 'Will ,be .feuarltbat 18G ' •.. 8J. 
4iberepresentatiOll' of services is ~  tb", ~~t  ~. the ~ sl s 
«)Iltinwl • to be uttetly disregarded 8S ~. On page. 101 ol this ,Beport. 
nwill bI8 ,Observed that the num.her of· Muslim .employees aD., t ~. Slst. of 
.\1.areb, 1989, is shown to be 1,54,887 out of Gbe-,total number ,of 7,00.666. 
which is a percentage of 22·1. In 1930, the proportion of the Muslims 
was 22·6 per cent. In the last decade. t ~  the results of th? so 
called s ~ al .protection given, to ¥ulSlims by t ~ Railway I Board is a 
~ t  of ·5, per cent." 
Jj.tod&y, 8,600 non-Muslim ·employ.ees were replaced by Musliniif my 

.commWlitywould just get wha.t they had in 1980_ To give 00 my com-
munity the 25 per cent. quota fixed by the Government' of India, 'it will 
be necessary to replace 21,330 non-Muslims by MWllims. Sir, during the 
,year 1938-39, the total number of employees increased by 8,600. If 
Muslims had got one-fourth share of these the number of Muslims would 
have increased by 2,150. But the actual increase il!l' thenamber of 
Muslim employees during the year 1988-89 was 1,250 which is a shortage 
of 900. Instead of making good the past deficiency of Muslims, for which 
we have been crying every year, a further reduction has be@in made in 
:the proportion of Muslims in the year under report. 

Sir, this leaves no doubt in our lllind that the Government are not at 
aU serious about the orders they have issued, merely to throw dust in our 
-eyes. We have been accustomed to believe that the orders of the Gov-
ernment of India are really the orders of the Government of India 
llnd that. the ~ b at  authorities dare not disobey them. Anybody 

~ dlsobeymg ~  ?rdcrs of the Government is punished but 
1 thmk officers dlsobeymg the orders of the Government, regarding 
the representation of the Muslims, get a pat on the back. If that were 
not so, such fla.gran.t brea.ehes o} the orders would not' be repeated froin 
year to year With Impumty. Now, I would draw the attention of the 
House to page 105 of the Rail.way Board's report. It shows that during 
1938-39, 48 officers were appomted to the lower gazetted services. Out 
<>t these only two were Muslims which is four per cent. of the total. 
Again, on page 106 we find that 19 officers were promoted to superior 
€stablishment on Company-managed Railways out of which only one was 
a Muslim.. Yet again, page 107 of the report shows that the total number 
of Muslim officers on State-managed Railways on the 1~t March, 1988, 
was 71, on 31st March, 1939, their number was reduced to 70. 9Jthough the 
total riumber of officers was increased during the year from 971 to 982 .. 
'l'he percentage of Muslim officers t,o the total fell during the year from 
'7·3 per 'Cent. to 7·1 per cent. Sir, if . this is the result of the special 
protection ~ v  to MusHms, we do not want it; 'we were much better off 
without the reservations. I know that the Honourable the Railway 
Member will perform some juggler's tricks with his figures, and will try 
to throw BOrne more dust in our eyes, but I ask, why is. the present 
proportion of Muslims only six or seven per cent., both among gazetted 
Qt1icers and upper subordinates? Sir, for asking for our due share in 
the services, we are branded as communalists, but does not the Congress 
ask for Indianisation, clearly meaning thereby the appointment of the 
members of the communitv whom the -COmpress r8l>resents? Sir the use 
of the word "Indian" eaIlDot deceive a~b v.  know that generally 
our demands for adequate representation: in the public s v ~ are not 
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liked' bJ the GOYeI'Dment, &I1d. that the! Honourable ' ' l R. l ~y Member, 
"ith a! his s ~  earnestness, would bell us to wait, patiently for mmy 
years tooome, when. none . of u, ~ will be present to' witDe8s the utter 
failUre of the haJf-hearte4 measures. We see every year' 'that these 
measures are failing to produce any etleotive results; they have'produced 
TRther negative results. ,.:'; , 

I hoPe. the Honourable the Railway Member well knows the part that 
has always been played by the Muslim community in the protection of 
t.he Empire and of this country and the sacrifices made by them. I 
would like to ask if the Muslims are onlv>meant bo make'saeriflees and to 
lay down their lives for the country and the Elnpire and 'not to ask for 
their due 'Share in the public services? How long will the Government 
help the non-Muslims to hold their monopoly of all the lucrative jobs, 'and 
how long will the members of my community be kept down,-to be 
beckoned only. when ihe sacrifice of their lives is demanded? Sir, I would 
warn the Government that the Muslims do feel such treatment of the 
Government very much and they are out to break this monopoly of the 
Don-Muslims. We demand a one-third share in the Railway services in 
&11 its grades. Sir, it iS8 matter of very grave concern to US, and we 
cannot have any rest until we have secured our proper share. The 
Muslims, in being denied their proper share in the Railways services, are 
every year denied a sum of rupees eight crores in the form of the salaries 
alone, that unemployed Muslim youths would have been able to get if they 
were employed. Sir, the total amount of money paid to the Railway 
cmployees in the form of salaries, according to the recent Railway Report. 
to officers of the officers' rank is three crortls per annum. We have only 
seven per cent. Muslims in the officers' cadre aud mostly in the lowest, 
grade. Similarly, we have twenty-two per cent. Ilhare in the gazetted 
cadre, but here again the Muslims are in the lowest grade. For example. 
their share in the senior subordinate's grades on Rs. 250 is as low as six. 
per cent. ASRuming that Muslims get half the average salary in each 
!!adre, we get less than three and three-fourths of crores, as against twelve 
erores, on the one-third basis,-which would count to the loss of the-
Muslim community by eight crores eVliry yeur! Add to it the loss suffered 
bv sl ~s on account of their being denied a proper share in the Railway 
cOntracts. Sir, the condition of the 1Iuslim representation in othel" 
Departments of the Government is no better, and the community is, 
t,herefore, Buffering a colossal loss every year merely on account of the 
poliClv of drift adopted by Government. I would, t.herefore, earnestly 
request the Government and at present the Honourable the Railway 
Member to give a serious consideration to this. demand of the .Muslims. 
and thus to remove an old-standing grievance of the eommunity. 

Ill; K. S. Aney: Sir, I only want to make a few observations on the' 
speeCh of my Honourable friend, the Member for Communications, and the-
Budget that has been presented by him to this House. Sir, he has 
received congratulations from aU part!! of the House; it IS indeed a rare-
good fortune to be able to present a very hopefnl and surplus B t~ 

But, at the same time, it 'is eo t ~ y that.· being in a position to present' 
a surplus, ·he has also to Come before this House with proposals for higher 
taxation-;the raiaing of rates and freights at the 8 ~ time. Sir, thiS' 
part ·of his Budget proposals has, naturally aroused a good 'deal of criticism 
fond I have no ,hesitation in saying that I have nelVeriseen a welllker ca;se 
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made out for taxation than the one which is presented to us by the Honour-
able. ~ b for: GommuDications. Sir, it is admitted by him that 
eve!)., if these higheFrates -had not been introdueed this year, still he would 
.have aSUl'piu8 and that there would be no need for him to raise rates and 
freights to ,make both· ends. meet, and that he could still have a fairly 
good surplus to lay by. Then, whut is the necessity of imposing these 
higher rates and freights? The reasons which he gives are these. He 
thinks that these are duys of prosperity and, therefore, in these days of 
prosperity you, must' try to build up your reserves and to make more money 
for the ~a  so that they may stand .in good stead when days of adversity 
'reenr. 'That is, in short, the logic which he has made use of in justification 
of the imposition 'Ofhighet rates and freights, Well, our own experienoe is 
this. It is not for the first time that we are hearing of building up reserves. 
Reserves were built up and reRerves have been swallowed up also. It is 
a story that is well-known to this House. So, when we come up against 
'Clays of adversity, we do not know whether there will be any reserves for 
them to fall back upon. They might be spent for anything else and then 
the case for taxation will arise simply on the ground that there is an 
emergency and we have to meet that emergency by tlrXation to balance the 
budget. Therefore, without throwing Bny suspicion about ~  bona ~8 
of the Honourable Member, I am not' prepared to accept that as a very 
gc;><>d ground, or a8,a very convincing argument either, in justification of these 
higher rates a.nd freights. So far, r wm; under the expectation, when the 
B ~t was going to be presented, that a.t least in this year's Budget we 
should 8~  that .a..strenuous, conscious and deliberate effort would be made 
by the Government to aece\prnte the progress of, industrialisation in this 
~ t ~  ~ . that BOrne symptoms of this effort towards IlCceleration of 
mdustnalisatlOn on the part of Government would be visible somewhere 
in the Budget that. would be presented .  .  .  .  .  . 

Sir •• P. ~y  It iS8Cceleration in the direction of the tail I 

JIr. 1[. S. ABey: I quite agree. And I have been sorely disappointed 
in' that. All my attempts to get information not only in this House but 
elsewhere from' Mr.S:taig and others have Dot succeeded in getting me any 
convincing proof that any effort is being made in that direotion. 

I know Sir that a war is always a bad thing and an undesired calamity 
no doubt 'but' if that calamity occurs, it is necessary for a country like 
India to ~a  the most of that so as to improve the position of.her industrial 
helplessness and to make a rapi.d progres8 towards its. s~al sat  : 
and' as Railways are one of the biggest Departments which reqwre a large 
number 'of 'stores, they should in suoh times try to be as self-supporting 
mid self-sufficient as possible in tilnes to c9me. l'herefore, I was trying 
to 'fitid out whethe'r\ there was more money invested in workshops for the 
aB1te of i'rnpr'6virig' their capacity for turning out and manufacturing those 
articles which ate not ava.;lab1e at prssentnnd which ~ have to import 
from dtitsi.de.· ;:' Sei;iondly,' r wanted to find out, whetherthera was. any 
dther indiCation' in the budget'of the help tq Indian industries given by the 
BfrilW8'ys;because,' ~ t t all t  Ra l ay sa ~ a big means ~ communica-
tion: arld'aU 1 a st 's ~  or l ~s ~ ~  uB()ll the help that Railways 
C81l give11to them: itt 't ~att  'of taking :til$'. ;llwshed goods and getting 
tbe!ir'.'l1I.wUfn8t.erials from ~ la  to 8no1;11er., So, the question of. freight 
i* .Iso! dtitHn' whicH' tbe, Raihvays c,al;t, l'el!olly help the progress of. indus-
t a.l~ ~ 1 St l  'the freights properly in sympathetic rellponse to 

'\I .' .... _ ~ 
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the demand. made by the lndie indus_iii. I do not·ft_ ... ,tDat 01. tile 
, kind. done at all. On the otDeruna, wh. 1 find .. that tlll-
P.... bearable burdens are bein, impoeed. Tbenaoa, .... t is eRe 

t.hing on which I feel the present budget to be a Vf!IrJ l ~ 08e. 
" '. 

Turning to the question of the rise in r-res, it is s ~ at sw:ptisiog 
to see that the Railway Member thinks it proper to raise the. weil by 
means of one anna in one rupee. By way of in!ormatj(Ul., l ~ l ~ 

to ask something in this connection. W ~~ tbe ~ b~ ~b  aaid 
in his speech was that there will be' an addition 01. que a ~ i.D one, rl.lpeEI 
fare and we have been told that this means tQat a~s  .who ii ~ 
travel only 50 miles or less will not be taxed, but those who tnn'el mort! 
than 00 miles will be taxed. 

fte Honourable Sir ADdrtw enow: That is only true of the tbird el." 
passengers. 

JIr ••• S.~  I admit that. But now.a-day.a on acoolUlt of motor 
competition and so maoy other things, rates lIl'8 wry oiNB 10 fixed, that 
one rupee may not mean exactly 50 miles of tr.aveUlng In.dJ it JdIly mean 
even more. In that case, are you going to put one anna in acIdttiotl to 
his fare or not? I would like to know 'liP bether the IRndard, it: ,1K) nillt!$ 
travelling or one rupee that you actually recover from him. 00 ~ t poiftt 
tl1ere is not sufficient clarification in the I\peeoh aDd elsewtMrealse Ido 
not ftnd much. So, I hope that point. will be oleared by tile Honoul'al1le 
MAmber in his reply, My objection 1;0 this eohaooed fMre II this. 
Although we have just begun to see ~tt  da, IIIDdth.n iB illU:Pro:'etnent 
and the depression has ended, still ~ numbew. OO,&ver. mil. trsvefled 
by the third class passenger now is less than what it was .~y . last,par. 
I shall read ~  relevant portiOD fl'Om ~  Expl_atory Mtm:nJr81tdum on 
page 6. It runs thus: 

"Thlll'e w .... IIIIl incr_ in 'he nu.ber or pMMIl ..... of: ap",.... .. ~l l ... d  a 
balf millions but. a decrease lD Uw ~ ~ ... u-.. ~ et',.... .• lItely oa.. per 
cent due to the averago lead of passenger joumey .. ba.viDg .. 1I .. ,-Irom 15,( ,..u.a"iII 
1937 38 kl 34·3 III iJeR in 1938-39, There was a de.!re.... of 40 laklll under panenger 
earnings. or 1·40 per cent," 

, , ' ,  , , 

The case is like this. Here is a clear proal that t t 8ta~ . . 0. 
little improvement in the. economie conditioflS of, the peopl!il in R al~ 

the-general' travelling capacity of the ordinlll'Y third' cl'4\s8 Ra~ ~ 1 &a8 
not increased but has on the other hand ~ . as. . The '~~ll t~at. he. 
hBS travelled this year is less thsn the l a ~ that .he t av~~ .allt year. 
In this state of decreasing capacity for travelling, we 8l'$ ~  a t.e.x 
which amounts to a burden on the fare which he a. t8 ~~~ pay .efore .. 
Secondly. it is also clear that your eBl'ning!l.fr9m thtl .. JUlSBfilJl,ger. ~ C ~ 

decreasing. Can it be said in such l . ~ l s that jQU ,ar,er imwaiH 
8 tax which the traffic can b ~  I 40 nqt, l l ~a ~  what tb . ~ .  
"the traffic can bear" ~. I am a ~a at tqilt, t4X;, in_teaQ.."pf 
bringing more money, may inflict n t 18.~v~ iUt. b ~ ~  1Jil.qJ\6,Jlol 

you are o"tensibly ~ v  it from t s~ ,who Ne ~ t ,ill a. 'POSitiQ1l.i;q.. ~ • .e. 
that money, .. That is wbat. to my,mipd._ .b .t ~' nai. 'a l8Wt. ~ ~ 
new taxAoiionwhich t.I)e lIonourable t l ~l' ~a ts t .~~ ll~~b ~ 

in ~~a  to the a ~ ay fares" l~. tl .~at '~ ' ~ll ~ s t  b t ~  
~ abl  more ddftcult of acceptance by. tbil! ~  of. tb.EOUI&,· : .. 



T __ ia· aiM aaoth .. poUlt. When the Excess Profits Tax Bill was 
inWolD .. ~'.b . '. ~ l8bl. the Finance Member, the principle that he 
~ lWltl a .. , .. >ihaUhis is a W8T period and those who are making 
plllfi_o.ut. _,ihellllAlNdwwciJ coDtributleto the war expenditure and so on. 
'1' ___ e, .... taoushb ,that!· as the big industrialists and big capitalists a~  

~  ib 111188 justifiable to introduce that measure. 'fhe BIll 
lS':.au qpd. COIlIIid8 __ but I am sure it will be passed by this House 
wit.b' ~. ~s. IPGCiifications either to the taste or distaste of my 
HQQOurable 8 ~ Sir Romi Mody. I take it like that. The principle 
of... t ~  Bill, it> thai the W8l' 8ltpenditure was to be J?rimarily borne by those 
~  Gr8 malting waz: profiti. Now, I want to know whether my Honour-
able fricnt ill. of opinion that this third class passenger and the ordinary 
man whos'e goods are to be carried by the railways here and there are also 
persons who are expected to be making huge war profits? Do they belong 
to that class or are these people going to be called upon to pay more 
because the Government want more money for the sake of the war? I find 
that· the increased' rates are going to bring in something like 5. crores. 
80, it-is oot· merely a question o! building up the reserve: it is also 8 
qoestion of-making more money. There will be some eight crores by way 
of, eurplu&; out-of which something will go to the reserve and something 
to lIhe general revenues. So, this more money is being brought to the 
general revenues in order to augment the resources at the disposal of the 
Honourable the Finance Member. That is all due to the fact thRt more 
money is required. Why more money is required? Simply to meet 
the increased: expenditure due to war. Therefore, in a way, the Railway 
Depariment is trying to secure a contributhn from the ordinary people 
towllrds the war expenditure. At least from this point of view, the 
test by whieh the Honourable t,he Finance Member wanted to justify 
hie. mea8li11'e will not at all be applicable to Lhe present case. It is a 
direct attempt to squeeze as much as possible even from those poor people 
Wm.IUoe out'of sheer necessity being driven to the railway stations for the 
sake of,travelling in order to make their contribution t·o the expenditure 
whiah has been increaaed on account of war conditions. To my mind, 
thi, budget'meaDII nothillg less than this. 

There is another point which I may also bring to your notice. There 
has been & very important change made to which reference is made by 
the Honourable Member for Communications and I myself being II' 
party to it fully approve of it. The change is in thl' llIethod ill which 
tb ~  for 'Capital expenditure was being hitherto fixed. Formerly, 
ever"item. of 'expenditure above Rs. 2,000 was generally credited to the 
capital; Now, tha' limit has been raised to Rs. 10,000. This is evideutly 
dQlle with", view to stop the over-capitalisation as far as possible. I think 
it.is II ,step in the right direction. In connection with that, I believe it 
woul. be"neces88l'Y' for the Railway Member to be more cautious in seeing 
that'even within tbielimit of Rs. 10,000 it is not unduly taken advantage of 
by theB.aUcway acimtDisliratioD8, and efforts should be made to insist o)! the 
adoptioo.of, thieprinciple by the Company railways also. Our ordinary 

~~11 hal\'it, on account of this change increased by 80 lakhs. The 
b1 ~ .0f .. 3() lakBs has been· shifted from the capital expenditure to the 
~~ l l ~~ ~ l'  ODr·thie aide .  .  .  .  . 

Kr ••• K. lOIbl: This reform can-wait; 
D2 



Mr. K. S. AD.,: The Govern.w.6Qt could ba'Ye:,waiied.;, U TllAJ ,be 
that they introduced it this year to"IIPen.ci more money out of 'aenarat 
revenues. But I think this was ~. of the refoL'lIla,;which was lDag 
overdue. I find the Honourable ~  is well-meaning. ':But while he ' 
wishes well, he finds himself everywhere helpless. : In 'Pisapeech hehu 
tried to assure us that he is very &D.Xious to see that UJUieceeIJa!'Y, burden 
is not imposed upon Indian industries. He 'is al80 'Anxi01l8' t s~  'that 
unnecessary excuse is not made by the ordin&l'y' people for raising the' 
price of foodstuffs and 80 on. In the exceptions he ~1 as  tried to' make, 
these are the anxieties which he hasupreB88d 8S; gbveming 'him' ;In' 
making those exceptions. I very much doubt whether the exception; be 
has made will really enure to the benefit of the people concemed. ' "" 

There is another point. So far as expenditure in the case of railway 
is concerned, the pOint which he has brought out protninentJy is this. 
He has drawn the attention of this House to the difficulty of giving the 
requisite number of wagons to conI denIers at a certain season when 
there is a great  demand for them. He himseIi has suggested sever,.! 
times before that they should be in u position to spread over the demand, 
for the supply of wagons during slack months (llso. Now, this year, he 
has tried to screw it up by making some difference in the burdens whicli 
they will have to bear now. What he is now suggesting is "that in 
respect of goods, there will be an enhancement of two annas in the rupee 
or 12i per cent. on most commodities with effect from 1st March next. 
But from this rise we proposc to make complete exceptions in the 
case of food grains, fodder, manures and railwQyand military traffic". 
In the case of coal the sureharge will he 15 per cent. and from 1st Nov-
ember next the Hurchnrge will be raiscd to 20 per cent. I very much 
doubt whether this preferential enhancemcnt in itself will be sufficient 
to b~  these persons to malw the demand heforehand, us expected; 
but, on the other hand, I feel that it will mean a good deal of hardship 
to them, for in order to put up their orders beforehBlld and in order to 
he able to purchase the coal at that time, they shall have to pay 
interest for over three months or even more on sums borrowed for that 
purpose. They will have to pny interest on the ~ which they have 
locked up in coal for several months in order to take advantage of the 
lower percentage of surcharge. This may practically negative the ad-
vantage of lower rate of surcharge to a great extent. That is A point 
which is for the businessmen to see. I do not know whether the scheme 
proposed by the Honourable Member will really enable the businessmen 
to mako an earlier demand at a time when they will be able to supply 
the wagons. On the other hand I suggest that they should be able to 
get an adequate supply of wagonR at the time they require them. This· 
raises the question of supply of wagons at a time when the coal industry . 
needs it. It is no use telHnl'( them that instead of making a demand at B  . 
particular time they should try to make their demand beforehand Rnd 
make lesR pressure in the season. The demand will be coming it,. the 
season and, therefore. the railwnyshould somehow or other make, such 
arrangements with regard to its wagon stock ~  a ~~ lat  it in such: 
a way that in the season the trade shall be m  a posltlOn to get what 
it wants. Mere differences in the surcharges would not help the bU!li-
nessmen to make proper a a ts~ ,::!<io'i. )/': .~~ . ~ ' 



Now that my time is up, I wish to conclude by saying only this. 'Ebe 
Honourable the Railway Member hBs no doubt prepared his budget 
meaning well, but. his proposals are not likely to help the progress of 
industry and they are on the other hand likely to tell heavily on ordinary 
clMS passengers on account of the increased fares. 

The BoIlourabl, Sir .Andrew Glow: Sir, I am grateful to the House 
for the reception of the budget and the kindly remarks that several 
Honourable Members have made about me. I recognise from the start 
that the proposals that I put before the House could hardly be expected 
to be popular ones, and in the circumstances I am the more deeply 
grateful for the appreciation which Honourable Members have paid to 
our good faith and to our anxiety to find a way that will cause as little 
hardship as possible. It is true that in some of the bouquets, there were 
a few brickbats concealed, hut that I think was only to be expected and 
I shall try to repel just a few of them. 

My Honourable friend, the Deputy President, began by urging_that 
they on that side of the House, were not. always on the wrong and not 
alwliYs unreasonable. l' freely admit it. 1 have never claimed for myself 
or for those for whom I speak any monopoly of wisdom or any freedom 
from errors. But when he and others went on to say that many years 
ago t.bey had urged the building of locomotives in this country and oUler 
people also had urged the sanle many years ago and that, therefore, we 
were' wrong in rejecting that demand, I must submit there is a fallacy 
in that argwnent. It is like a man who is going across ploughed fields 
and while he is in the middle a man tells him .. why don't you take a 
motorcar and cross the fields". The man refuses to listen to his advice 
and then goes a little further and reaches better ground where the 
experts tell him he should take a motor car. The other man there tells 
him "I told you so several miles back. You should have taken a car 
theD "'. Actually, 1 believe this deiay in adopting the suggestion of 
building of locomotives has been all to the benefit of India. During the 
last seventeen years, India has ordered her locomotives abroad. Our 
demand for locomotives has been extraordinarily limited owing to various 
causes and of course, after the last War we found Europe with a big 
surpl us of engineering capacity. I am quite sure that we got our locomo-
t.ives during that period much cheaper than we could possibly have got 
then in India. If we had attempted to build locomotives on the scale 
for which we had a demand, it would have been an extraordinarily costly 
proceeding. Now, I hope, conditions have changed. If our examination 
which will be speedy is satisfactory, we should" be able to embark with 
a far better period of demand than that which we have had for the last 
17 years when we have bought abroad. 

Then my Honourable friend referred to the Wedgwood Committee Bnd 
quotf'.d certain observations on raising rates. I think I could probably 
extract B little support for my policy even from the paragraph he quoted. 
Rut I would only suggest to him thAt the Wedgwood Committee were not 
r.qntemplating R sitUAtion which we are now facing. He also suggestoed. 
I ,thinK, following a. popular newspaper, that I was doiilg sometIiing 
tem.bly ilteadful in. trying to increase the reserves seven times. I submit 
that the arithmetic does not carry one very far. If instead of 48 luha 
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~  reserve there had happened to be one rupee, I should hal'e been 
o.ecusedof trying to increase it 80  million times. I do not know how 
that; 48 lakhs came to be left. It is a small Bum; but I repeat that the 
reServe we are trying to get ond may not get is a small Bum compued 
both with our income and with our capital. I do not propose to go into 
the subject of capital. expenditure in spite. of the imjtation B .v~ by 
Mr. Aikman and some others. My t ~bl  friend:, the Financial 
Comniissioner, has already dealt with the position as regards the mora-
torium; and my reason for not dealing with the subject at .the moment 
is that we are promised a debate next week when there is a Resolution 
on the subject of capital expenditure. I have no doubt that the matter 
caD be discussed then with a saving of time to us at the present moment. 

Mr. Aikman asked me about artificial manures and insecticides. I 
understand that artificial manures will enjoy the exemption that we are 
giving to other manures and that weed-killers at least will also be exempt-
ed. There are other insecticides which are not necessarily used in agri-
culture and I cannot promise exemption for them. He also asked me 
wh(lther we were removing the rebates on export coal. My answer ia. 
~ at the moment; but, obviously, the situation has changed since ifioee 
rebates were given, and we are examining the question to find how far 
the qontinuation of the rebatcs is justified. He also asked me to deal 
with the question of removing the maximum on the coal surcharged. I 
would remind him that that maximum was put on in 1985. It was put 
on at a time when the coul industry were in such desperate straits that 
they were proposing to restrict production; and from that measure, a 
mensure which, as I believe, would have injured industry throughout the 
whole country Rnd the COllI industry in the end, they were meroifully 
saved by the Govcrnment of India. And, at that time, we gave them 
ecrtain eoncessions, one, n reduction of the surcharge from 15 per cent. 
to 1 ~. and the other, the imposition of the maximum. TheBe are the 
concessions we are now withdrawing. They were put on when, I think, 
first-class coal was down to very nearly half its present price. 

Then, Sir Ziauddin treated us to one of his dreams. I waB not 
very sure th!'oughout hi!l speech which part of it was in dream and which 
part was in reality. When he said that I had not. given any reasons for 
rJlising t,he rates I am quite sure he must, have heen dreaming t,hrough 
that part of my speech. He also referred to the appropriation we arc 
making to the reserve of 2·gs c!'ores. I sincerely wish it was an a.ppro-
priation. The actual fact is thnt it is only a surplus that, we hope to get. 
Tt is far from being an appropriation. The process I think was descrihed 
by Sir Henry Gidney as making hay while the Blln shone; but I was noi 
quite clear when the gallant Colonel expected hay-maki.ng to be done. 

Then, Sir Ziauddin went on and made a grievance of the fact that the 
results this year should result in B decrease in our operating ratio,--a very 
(;tnmge gTievance indeed I He seemed to think there was some mathe-
me.Meal figure of operating raMo and tha.t if you went below it or above 
it there was  something wrong with. your economy. That,' was,-aa far a8 
I could gra8p it,-his argument. Well obviously, by.spending iD.,a.8ome-
~ at extravagant fashion the extra revenue I am trying to, g .. t '. I could 
get 'my operating ratio to the a ~ figure Sir Ziat,Ul4in. ~. h¥t I,.w 
not think that "Will be regarded by anyone a8 8 ~ l. ll .  He W~  
"'r:f ' .' , 
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on to taxation and propounded a very novel theory which I am 80rry my 
Honourable colleague, the Finance Member. was not here to ap.preciate. 
~ far a8 I could gather it was that 88 soon as a tax ceased to give the 
PJIOPClrtiooate yield that the first instalment had given, it was an un-
~~ta . I think he was confused between that and what are called 
diminishing ~ s. Obviously, if the gross yield from a tax or even the 
net yield actually diminishes, the  tax is unsound; but the mere fact that 
the secand instalment of II. tax is likely to yield !I. little less than the one 
before is no agrument against it. Actually, of course, we must expect a 
fOlight fall in our traffic for every increase in the rates that we make, and 
we have made 8 certain amount of allowance for that. 

Then myoid friend, Mr. Joshi, made his usual eloquent plea for those 
'!Vorkers to whom he has given his life's wo!'k; and he pleaded that the 
fitst duty of the railways was to give the workmen n comfortable life. 
Well I should like to do that. I do not know what his definition is of 
a comfortable life; but if I were asked to put down a figure in this country 
ut wllich a man could live, educate his family and enjoy the better things 
of life and not merely the poorer thlDgs. it would be a very high figure 
indeed compared with the average wage that a man now receives in this 
eq\Jntry. But I would suggest that you cannot, in a business like this. 
proceed on the basis of first setting down a standard of livelihood that 
you.regard. a8 comfortable ~~  then, irrespective of t ~ position of any-
body else 10 the country, glvmg that to the workers WIth whom you are 
concerned. I have always maintained t,hat Government should be a good 
atnployel' and I have dorie what, I can to help them in that way. But I 
do not think it i8 really sound that Government should set an urtificiaUy 
b;gh st_IItd for its employees, a stFlndard of living very substantially 
~  that which the same amount of skill and energy yields in other 
wilkS 'of life. Ete Bsid we could meet the 72 lakhs for the provident 
fUnd from this yeBt's s\l1\plus. True, we could. But when I am making 
pi'()vident fund c6nM!lsmns I have to remember that these are charges on 
tht'lrailway budget for 80 years to COqle. And in seizing Ii little of the 
profits-' due to'the temporary causes of the war, for this purpose, J am not 
. ~'t t I db not go & little further than might strictl.y be justified. If 
it lfet'e merely Ii conee8!1ion to be given' this year. and if T had no 
Ih).bHities in' the future, TWOuld' agree that the 12 lakhs set aside is a 
a~~ sum. But I have tQ"remember thst a ~v t fund, whether 

we give it 12 lakhs or anything else, is, a charge that has to go on and 
on, ,R'e asked me to say how mueh of it we are giving to the provident 
fund. As I said in my speech, that will depend on other. claims. and 
thatjs, surprisingly enough, one of the matters, which he objected to ;Jur 
discussing with the-Federation. My Honourable friend, Sir Henry 
Gianey, also objected, hut for somewhat different reasons. And I was 
J(lad of Mr. Lalchand Navalrai's support. For although the Federation 
does not .embrace within its ranb by any meane all the workers on the 
rnilways it ia the biggest Olilanisa.tion we have to deal with, and I believe 
its advice would be valuable. It is not my intention to 'throw. upon 
them, aal\!x:., Joshi suggested, an unpoJjulBr decision;. the decision. 
b~ 81y. ' 8t be OU!'I, hnt we value their advice and the advice of all 
who, ~ ~' for 1~b l' in matters. of th"l kiwi;, 

Then Dr. Banerjea reminded .me that ta at at~ ' s t t and 
he talked of huge hurdens.-a ,phrase in ~ s '~~l  ;LeMer, 
Mr. Aney, echoed him .. ' I know 'that,-'W1 «eali' l s lt~t ' t  I 'l ~y 
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have some\hing to 8ay later on the Bubject of taxation. But when he 
went on to arithmetic I was completely unable to follow him. Calculat-
ing. apparently, on the Burplus we have been making in the last few 
months he estimated that if we did not raise the rates at all we would get 
631 lakhs in the coming year. How he reached that figure I am unable 
to say. I can only suppose that' he took our earnings in the very few 
wef:'.ks immediately following the war and asked me to believe that those 
earnings, despite the burdens from which Sir Hom1 1(ody is groaning, 
. would be continued without intermiBBion throughout the coming year. 
Perhaps he was echoing the letter which I received this mdrning from 
the Federation of Indian Chambers of Commerce in which they say: 

"The RailwllY Member admits that in view of the proepeeta of an eIlormOlll In· 
~ in ~  jtOOds traffic. the railway. can look rorward to • proaperoua period during 
Be duratIon 01 the war." . . 

I need not remind the House that I aaid nothing of the kind. Then 
they go on to build up on that argument and say: "It is reasonable to 
assume that existing rates nnd fares would yield larger revenue" and 80 
on. But I find that in the very next page they say that the decision of 
Government to impose this additional burden is baaed on an unduly opti-
mistic view of the present situation. If we have taken an optilnistic view 
of the present situation, I wonder what they would say of the Vie" taken 
by Profeaaor Banerjea. 

Bir Henry Gidney, I think, said that we ought to be subjected to the 
Excess Profits Tax. I submit that we have been subjected to that duty 
and more; for many years we have not been allowed to keep any of our 
rrofits and even this year, if my estimate is accurate, my Honourable 
colleague will get much the b ~  share of our profits. He said that 
traffic in passengers was going down, and there he was echoed by Mr. 
Aney, who was, unfortunately, confused regarding the years in the 
financial statement. The years for which he was ~v  the oomparilOD 
were last year and the year preceding that. This year our taftie is going 
up, not as rapidly as I would have liked: but at the present moment we 
are getting more than we were getting last year; and though we will be 
down on the whole year, we hope that the move will be alightly UPWaM. 

Then, he gave me a rose in his bouquet which I certainly did not deserve 
and suggested that I was about to give a ten per cent. rise to the, daily· 
rated labour. I am afraid that is not my position if he will read my 
Elpeech again. He alluded 8S a good example to certain employers in 
Calcutta who had given a ten per cent. increase. I wonder how many ~ 
them got reductions in the earlier . yean and how the earnings that the 
workmen are now receiving compare with those they ~ getting, let us 
"'y, in 1928-29. We also gave a ten per cent. increase  when we restored 
the  ten per cent. cut that we imposed in times of fioanchl stress. ,In 
fact, so far aa that lrind of increase is concerned, I may ... y that we ant\" 
cipated employers throughout the t y~ I am afraid ,I ws.s not ab ~ 
to follow his argument about the compat'8tive numbers of recruitment on 
State and Company-managed Railways. I .tid not know whether he was 
accusing State Railways of recruiting too maoy or ComPany RaIlway. Of 
recruiting too few .  .  .  •  . ,., ,. , 
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The Honourable Sir Andrew' Olow: If that is so, I suggest tmlt the 
BUte Rtiilways. e()ver II mllch larger area and employ a much larger BumDel' 
of men on their staff as comp.a.t'ed with th$ Coll)pany.managed Railways, 
aHd €hoogh I _flS not able to check the figares, they did notaeem to me 
tb we· dispropottionate. . 

Sir Ahdul Halim GhuznaVi 'dealt, as I expeCted, with coal and laid: 
.. YO'l:l could not order coal for a year' alread". ~  one supposed you 
eoufd. At leaat I did not. .4ll we hope to do by this little differential 
rate is to try aDd encotJrage people"to order coals little earlier instead 
of. as they frequently. do. a little late. I reeogniBe that all manufacturers 
cannot, bot tho8e that can· dd it will be doing a service bdt1h to them· 
s~lv s and to the country. As.. proof thst ftJ possible, I may say that 
sd ffIl' a~ " .. e can, we have been dding it ourselves and trying to build 
up allr stO . s~t a time ~  the demanelfor,wAgons ildlack. I .as sotry 
he mane bbe suggestion' t at~ in exempting food grains I wi.. tbinking of 
purchases by His Majesty's Govermnent. I can assUre him honestly that 
thp ielE'S never croggEld, my mind/ lind thil.t the a~B for our exempting 
fooel ~a s are precisely the reasons that I gave in my budget 
lipeeeh .... 

Iir. Ii. 8 . .Aney: M¥-y I ask whether in faet His Majesty's Govern· 
ment are hu:ring foodstuffs also from India for themselves and iheir 
allies? 

ft. Boaourabl. Sir Andrew O1ow: I made telephonic  inquiries from 
the Director General of Supplies lind 80 far 8S I know, he has placed no 
contracts for food grains for them: t.hat is all I can say. 

Then, we had a series of speeches from Honourable Members from 
Sinel,-Mr. Shnbhan, Mr. Lalchand Navalrai and Mr. Bhutto, all of 
whom were eloquent in urging the claims of their province to various 
concessions. I wish I could give them a little hope as regards the Bind· 
Bombtty Railway, but I am afraid I cannot. My estimate of the figures 
is very different from that prepared by the Buyers and Shippers Chamber, 
and J think., if the .HoDQursble Member will cast his mind over experience 
in the P88t, he will find that if we have erred at all in .estimates of rail· 
way revenue from new lines. we have erred on the optimistic side in the 
p8st. Then. they aU nleadedthe claims of Sindhis. I was rather alarined 
at the prospect Qf adding to the difficulties which communal recruitment 
¢ves IIR. the difficulties of recruitment by provinces or even oy divisions. 
I am. however, loath to believe. in view of the eloquence and capacity 
displayed in thiR House, thatSindhis are at a disadvantage when it 
('omes to ('ompetition with people from other provinces .  .  .  . 

lit. a ~  ."IUIl: The Byst~t ' s li&d ~. 

, 'ft- ~ S N Ol  I am not responsible for tlte system 
of educatibn there. but I 8m quite aure that it will be remeaied ds time 
f{oes 00. I thbik it was ;}Ir. Navrurai who repeated the 8U;geStion iIlfat 
I gave no reasons for inoreasiDg the 8~S. . The reaaODS are· limply that 
~ . C,anD. ' • ot .. ~ .' our .. du,es Wl.· th.outrail. iog. the rates;. and in th. e second place, 
we a ~t  do a htt1e, to a ~  good times pay for bad Qnes; There il 

~ y l ~ ' .. ~  ,to be, Raiel. ~ referre4. DS Slr Abdul ~1  ~ av  
did. to t 'e increase of rates in 1996: I think he said it was done quietly. 
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I am· nol; BUlle ~t is the ditleren08 between doing it quietly and doiDg 
it noiaily. but tht! increase at the time was. mentioned in the Explanatory 
MemorandulD for the year and itwae on a very few items. Actually. 
the trend of rates in the 18st few years owing to the grant of special 
concessions has on the whole been downwards. 

Then there came that 'shorn 1amb',-Sir Homi Mody. I have kno"m 
him for many years and this is the first time I have been led to think 
of him as a lamb. His speech did'not sound at all l~b l  to me. 
Eohoing Professor Banerjea he complained that when ·t.imes were bad 
we put up the ratea because they were bad, and whfm they were good we 
put up the rates beeause they were good. There is this ,substance in his 
oomplaint that in 1981-82 when bad times came we had to put up the 
~ . 1 admit that. This was partly beoaule in 1928-29 when times 
were good and the railways could have put.more· by than  they did, they 
gave conoe88ions and it was these concessions which cost about three 
crares a year, that had largely to be withdrawn in 1981 .... 

Sir H. P. JIody: Is it not a fact that when it suits the Government 
they claim that theirs is a wonderfully managed syst ~ and that no 
other railway system in the world compares with it in the way of what 
it enrns on its capital, and when it suits them they sing to a ditJerent 
tune and say that a return of four per cent. is not good enough after 
providing for full depreciation? 

The Honourable Sir Andrew O1ow: I wonder if the Honourable Mem-
ber is always satisfied with that. 

Sir B. P. Ilody: Public services are different. 

The Honourable Sir Andrew 01ow: The Honourable Memlwr cln.imr:>d.-
and I think in view of the energy and industry he has put in during the 
.l!lst few .vears his claim is justified-to be representative of commeroe 
and industry in this country. Few men have done more than he, but I 
wonder if he was speaking for l'ommerce and industry when he was 
urging me to have no re>serves and to live from hand to mouth. ·1 wonder 
if he follows that principle in his own busine88. I am quite lure that if 
~ friend, Sir Homi Mody, wall standing in my plBce,he would approve 
of t,he policy that I am following .  .  .  . . 

Sir 11. P. Mody: For some years I have  heen living on my own fat I 

The Honourable Sir Andrew 0l01t': It is a ~ 9fthe: fatted lamb. 
I do not propose to deal with my friend, Mr. Piracha's speech, beoause 

it is a subject which, I understand, is: Coming ' ~l meanKllslim re-
presentation,-in the course of the demands for graut88nil will be more 
adequately 4iscuued when we get th that. But I would like, before I 
finish, to· S8Y IOmething abbuttheque.tion of taxation. 

The main attack on the Railway Budget hoth inside and outside the 
House has betln on the ground that the a ~ of the rates is im-
proper hecauseit is t.8xation. Let us look intd the charge B little more 
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carefully. 1 admit that the effe·ct of enhancing the rates must normally 
be to add a little to the prices of the articles. Does that constitute taxa-
tion or does it not? If it does, what are we to 8"1 about the much 
more substantial enhancements that have taken place in pdces of com-
modities? My friend, Mr. Azhar Ali, suggested, that the enhancement 
~  prices resulting from these rates would be •. stilling to trade" and 
would be so tremendous that it ruay even a t ~ our competitive position 
abroad. What is the effect of enhancements that have taken plaoe in the 
last few months in commodities? So far as the purchaser is concernea. 
surely the effeot is the lime, whatever the increase of price is due to. 

Let us look a little at the figures. I a~ going to begin with cotton, 
because that is particularly a vocal trade: at least, I won't say that of 
production, but of merchanting. I hAve had, 10r example, from the East 
lndia Cotton Association an eloquent plea expressing anxiety as to the 
position of the cotton grower. Now, in this month of February, I am 
oold the price of M. O. F. O. Broach cotton,-l take it as the atande.rd,-
for April-May delivery in Bombay was Rs. ~ 8 a candy. A year ago it 
was RB. 152 per candy,-an enhancement of Rs. 116. The average 
inorease we propose to put on cotton works out at less than one rupee a 
candy. Jute has risen, as the House knows, to extraordinary heights, 
aud even HOW it is nearly Hs. 40 a bale over the price for a 500 lb. bale 
a year ago. We expect to get an increase of 21 a.nnas a beJe, Take 
sugar, which is a commodity in which my friends from the United Pro-
vinces are interested. Taking a standard v~ ty of Cawnpore, the prices 
have risen within the year by Rs. 1-9-0 a maund, and we expect the 
average increased freight to be about nine pies. Take oil seeds, and 
among the oil seeds, I will take groundnuts as a typical example, though 
it has not risen proportionately as much as other seeds. The price ~  

candy of machine--decorticated nuts in ¥adras, I understand, has risen 
within the year just over RB. 5. Our average increase in rate is about 
six annas. I do not want to go through the whole list, but I will take 
the commodity in which my friend, Sir Homi Mody, is t st ~t l 

products. Galvanised sheets at Calcutta have risen,-my friend will 
correct me if I am wrong,-by Rs. 8-8-0 a cwt. and mild steel joists have 
risen by Rs. 2., Our average increased freight amounts to j1,lst over 
an anna per cwt. I could go on multiplying examples indefinitely and 
burden the House, but I don't think I need do it because it is only general. 
The fact, is that in the great bulk of commodities, there have been sub-
stantiRI increases, and only in the case of some of the heaviest commodi-
ties can the increased freight be regarded as even appreciable comparea 
with the rise in prices which has already occurred in other ways. Is that 
taxation or is it not? If it is taxation, it is curious that it has not ~ 

in for far severer condemnation than our taxation has received, and if 
it is not taxation, in what do the increases we are imposi.ng differ from it? 
T admit they do differ-and I will come to that later. Of course it may 
be said that our increases will, in some cases, 'not come ~ the 
consumer; in some ~as s  it will come from the middlemen; in some 
cases it will oome from the supplier. If the j)rotests I have received are 
any guide. it is themfd"dlemen whQ have to pay in a number of cases. 
B~t suppose t ~ incia·ehcedoes fall. hi a few cases on the suppliers, 
whether they are primary producers or manufacturers or middlemen, in 
most cases they have already, jointly'recei;ved increases far exceeding 
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anythingtbat we are asking for. And, ilurel,. tDltt is tbe reft\vll'llCt\'(){ t.6« 

a sO~ on ~l  80 lnuch scorn haa .beenpoured between' tHe nse iii 
prices and the' riSe for wliicili we are, aekiDg. ., ,  . 
Now. let me oome to the real difference, the big diffevepce, be.tweeJl. 

our enhancements and the eaha,ncements of prices which have occurred 
ill Othel ways. 1 sugest. to the .!loUBe. that the receipts Ol1t; of OjJI ~ 
haooemeuts .&regoins· to the benefit of the 'commuaity geDeNo1lY, whereaa. 
the receipts from the others go to benetit pri". or s tl ~ .t8' 

That. I suggest, is the big difference. Of our estimated receipts, RI. 1)1-
crOtes go di'reet to ~ E  revenues to relie"e the taxpayer preoisely to 
thai elttent, I 1Wn' t R~ t<'Y ~ al any general b~.t aeore_: but 
1rf!Honb11l'a'le ~  t ~ t ~  Mdrt\l1ewj Vlilt Jiat objeM-to ,m,. 
~~ tl¥&t if be could" l'l'ot get1tbis ~t b t  he would be dbliged to 
make it ~ by other ~al'l8  a"d .llen these other meaDs are eholMn, 
t~ WiD' tla no doUbt, at aU that t~v 1till oonfltitute tatatil:m. 1 have' 
not the slightest doubt that if the }'mance Member we¥e' tln'8ble to get, this 
51' ~s  the prOp08lds he would De' compelled to sublrti'tWtewould raise 
a chorUS of ooiidemnation besides which the critieismi of the :Railway 
B ~t wotdd sOund-alniost like applause. ' 
:But, it hal! beaiI ~~  what about the surplus after meeting thst 

oblIgation? Thtat .ro:tphiB, as the House knows, is astimated at nearly 
three crores. Now, on that 1 would like to say t~  things. In the fiNt 
place, as 1 said ltl' 1'nt opening ~ b  it involves a far larger element 
of speculation th«n any Railway B a~ t. in recent yeaN. We might 

l' ~a ty get qmie a' l'ot moretlia'D we have estrroated. We IMght 
moe'll more easily get a great deal less. r am not a betting a ~ bat 
if I were 1 would take tlbet that we liTe more likelv to get IeI';; tItun 
we hu'Ve eSthnatelt rather than more. because, while OllT revenue Sa'n 
move in eiiher direction' fairly neely, our expenditure is not likely to faIt 
very far short of what we have estimated and it might be considerably 
higher. Now, clearl'y Irl 8;' time when fluctuations Bre big, nnd there may 
be b ~t floetue.tiohs ahead, it is surely unreasonable, knowing that I 
have got to pay this money to the ~ al budget, for me to fix my estimate 
so that,' if it ie exactly c6hoot, r pay that sum and no IIlore. In other 

~s  I l~av  the FirlllfiCe},lfernber uncertain as tp whether he. is to get 
any money or not. I think the House Will agree that there oh'ghtto be a 
margin OVer that, And flie only qU'estion is wha.t the mllrgm should' be. ' 

»1'. 8lr ~Al  Wny did you not obset\t.e clauses 2 and 3 
of the C 1 '~~t t ' of 1~ ?rid' 'll.aYt'he ob,ligatioll t6 the gtmeral revenue 
before depolubng any stim m the reserve'? ' 

Til. Kon6ilrt.ble .tr .ban. mow:' r tiilnk my Honqurable friend'" Jdr. 
Stsig. dealt with that ~ .hUliS earlier speech, b' l~ I .~v  not Dotice,cl 
a y ~at enthusias,in in the ~ fOT payip.g ~ ~ to tite ~ ~
payer than t a~ . b l t ay .• TJte CODv.entlOn ~ l s that t.fter ~av~ 
a ~. t'h!lt c.on .. tnb.)ptton the,. t al ~. er vp foa: ~~ .4.l!Il. o .. unt. goes.; t9 the 
reve.nueresenre {undo t ~as Rsked, itt is t~  wllJ: we hATe not bunt up 
t ~s. ~~l'v  .. ~  pastiears.! l:n l .as~ y a~ l ~ . . . uld"have, ~a . .
tliJJI1' mt<l the ~ v  we wpuld have, ~~'. t a' .~ up the, contpbUtlOD 
to the general revenues, and that would have involved a bigger increase 
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in freights in past years than we propose this year. I would reiterate 
the point that you cannot work a great organisation like this on a hand 
to mouth existence and I am quite sure that in serious moments Sir 
Homi Mody would not make that demand. If you are going to fail 
entirely to take any advantage of inore prosperous times, what is going 
to be the result? As Mr. Aikman has said. a depression is inevitable 
BOOner or later, and the surplus for which we have budgeted if we get 
it-I have indicated I would be very glad to see it-if we get it, it will 
do something to prevent enhancements of rates, it wil1 do something to 
prevent reductions in facilities, it will do something to prevent cuts in wages. 
I do not say that it will provide an adequate security,-what is three 
ctores among 80 many. nnd who ('an foresee what kind of depression is 
going to face us after thf' war? But T do say that it will provide some 
insurance and thAt a tim£' will ('orne when the House wiD be glad to have 
it and when the countr:v will feel grateful to the House that endorsed 
the policy that provided it. 

The Assemblv then adjourned till Eleven of the Clock on Friday, the 
23rrl Februarv, 1940. 
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